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INTRODUcnON 
I, the Chainnan of the Committee on Papen flaid on the Table, having 

been authorised by the Committee to present the Report on their behalf, present 
this their Fifteenth Report. . 

2. On examination of certain papen laid on the Table of Lok Sabha 
during the Seventh Session (Sixth Lot Sabha) and Second and Fourth to Twelfth 
Seslions (Seventh Lot Sabha), the Committee have come to certain conclusions 
in regard to delay in laying (i) Annual Reports and Audit Reports of the 
Council of Scientific and Industrial Research, New Delhi; (ii) Third Annual 
Report of the Minorities CommilSion; (iii) Annual Reports and Audited 
Accounts of the Gandhi Darshan Samiti; (iv) Annual Reports and Audited 
Ac::)unts of the National Buildings Construction Corporation Limited: (v) 
Annual Reports and Audited Accounts of the Bridge and Roof Company (India) 
Limited, Calcutta ; (vi) Annual Reports, Audited Accounts and Audit Reports 
thereon of the Indian Institute of Manaaement, Calcutta; and (vi) Annual 
Reports of the Andaman and Nicobar Islands Forest and Plantation Develop-
ment Corporation Limited, Port Blair. The conclusions of the Committee are 
embodied in the Report. 

3. On S January, 1982, the Committee took evidence of the representa-
tive. of the Ministry of Agriculture on the question of delay in laying Annual 
Reports of the Andaman and N1cobar Illands Forest and Plantation 
Development Corporation Limited, Port Blair. On 22 September, 1982, the 
Committee took evidence of the representatives of the Council of Scientific 
and Industrial Research New Delhi on the question of delay in laying the 
Annual Reports and ~udit Reports of that Council. 

4. The Committee wish to apreu their thanks to tlte officers of the 
Ministry of Agriculture and the CoauciJ of Scientific and Industrial Research 
for furnishing information desired by the Committee. 

S. The Committee considered and adopted this Report at their .ittina 
held on 12 December 1983. 

6. A ltatemeat Ihowiq .1UDDl&ry of recommendations/observation. 
made by the Committee iI appended to the R.eport (Appendix V). 

NJIW l>Juo I 
13 1J«embet. 1913 

Ii ~ 190J (SGU) 

ItIUSHNA SAHI, 
ChIlI""." 

CtmrmittH ora Pa~'8 IIIId 
011 tM Ttlbk. 



CHAPTER I 

DELAY IN LAYING ANNUAL REPORTS AND AUDIT REPORTS 
OF THE COUNCIL OF SCIENTIFIC AND INDUSTRIAL 

RESEARCH. NEW DELHI 

The Audit Report on the accounts of the Council of Scientific and Indus-
trial Research for the year 1976-77. and the Annual Report for 1977-78 were 
laid on the Table of Lok Sabha on 21.3.1979. without any staterqent explaining 
the reasons for delay in laying these Reports. 

1.2. On reference made abont the reasons for delay in laying the Audit 
Report for 1976-77. the Council of Scientific and Industrial Research informed 
I)n 181anuary, 1980, as Under: 

"The draft audit report on the accounts of CSIR for the year 1976-77 was 
received in CSIR on 19.11.1977. Necessary comments/replies to the 
draft audit report were forwarded to the Director of Audit, Central 
Revenues on 20.12.1977 and 7.1.1978. Subsequently, a modified 
draft audit report was received in CSIR on 11.1.1978. Necessary 
replies there to were forwarded to the Director of Audit, Central 
Revenues, New Delhi. The first set ofrepJies was sent to D.A.C.R. 
on 14.2.1978 and 27.3.1978. The final audit report was received on 
31.3.1978. 

Under Rule 80 of the Rules and Regulations of the CSIR, Annual Report 
on the proceedings of Society and Certified Annual Accounts along-
with Audit Report thereon are required to be placed before the 
Society at its Annual General Meeting for its consideration and app-
roval. The Certified Annual Accounts of the CSIR for the year 1976-
77 alongwith the Audit Report which were received from D.A.C.R. 
on 3i.3.1978 were placed before the Governing Body in its 75th 
Meeting held on 19.6.1978 for coDsideratioa and approval. The 

• Annual.Rcport of CSIll for die year 1976-77 was laid OD the Table of Loll Sabila on 
S April. 1m. 



CHAPTD I 

DELAY IN LAYING ANNUAL REPORTS AND AUDIT REPORTS 
OF THE COUNCIL OF SCIENTIFIC AND INDUSTRIAL 

RESEARCH, NEW DELHI. 

The Audit Report on the accounts or the Council of Scientific and Indus-
rial Research for the year 1976-77· and the Annual Report for 1977-78 were 
aid on the Table of Lok Sabha on 21.3. 1979, without any statentent explaining 
he reasons for delay in laying these Reports. 

1.2. On reference made about the reasons for delay in laying the Audit 
teport for 1976-77, the Council of Scientific and Industrial Research informed 
In IS January, 1980, as Under : 

"The draft audit report on the accounts of CSIR for the year 1976-77 was 
received in CSIR on 19.II.1977. Necessary comments/replies to the 
draft audit report were forwarded to the Director of Audit, Central 
Revenues on 20.12.1977 and 7.1.1978. Subsequently, a modified 
draft audit report wu received in CSIR on 11.1.1978. Necessary 
replies there to were forwarded to the Director of Audit, Central 
Revenues, New Delhi. The first set ofrepJies was sent to D.A.C.R. 
on 14.2.1978 and 27.3.1978. The final audit report was received on 
31.3.1978. 

Under Rule 80 of the Rules and Regulations of the CSIR, Annual Report 
on the proceedings of Society and Certified Annual Accounts along-
with Audit Report thereon are required to be placed before the 
Society at its Annual General Meeting for its consideration and app-
roval. The Certified Annual Accounts of the CSIR for the year 1976-
77 alongwith the Audit Report which were received from D.A.C.R. 
on 3i.3.1978 were placed before the Governing Body in its 75th 
Meeting held on 19.6.1978 for consideratioJl and approval. The 

, ADnaailleport of c:sm for die 1C81' 1976-77 'fIIU laid OD the Table of Lok Sablla OD 

'April. 19'78. 



.. me were adopted by the Society 0{ tbe CSlIl at ita meetiDg held on 
26.12.1978. . The Prime Minister is tbe President of tbe Society of the 
C. S.I. R." 

1.3. On 19 March, 1980, the Audit Report on the accounta of the Coun-
cil of Scientific and Industrial Reaearch for 1976-77 was relaid on the Table of 
Lok Sabha alongwith a statement showio.l DNODI for delay. The reasons were 
explained, Inter alia, as under : 

X x X X 
The A •• 1I&I Accouats el the CSlIl for t.he)lOU 1976-77 and tlte partial 

Audit Report tbeRn wete placN ~ the Table of the House on 
21.3.79. The Director of Audit, Central Revenues, intimated that a 
complete Audit Report it required to be placed before the Parliament. 
Accordingly tbe .certified ADDual AQCOunts of the CSIR for tbe year 
1976-77 and tbe Aduit Report thereon is relaid on the T able of the 
House." 

1.4. Rules 79 (iv) and 80 of the Rules and Regulationl of the Council of 
Scieotitc and lodultriat Reaearch pIO'ride .. 1UMIer : 

Rale 79 (t.) 

"The accounts of tbe Society as certified by the Comptroller &; Auditor-
Geaerai toptber with the aadit ~ thenoa abIM be forwarded 
annually to the CeatnJ Govenameat ... die Govenuaeat. tha1l caUIe 
tbe same to • laid Wore die H~ of ~." 

aaleso 

"An Annual llepOtt .r die ~lOuIdie. of. SocietJ and ol.I1 work 
.adert .... duriq ... ~aW be prIc." by die Go ....... Body 
for the iDformaUOD of .. Gplfen:lQWat of Iao4ia aod of the members 
of the Society. A draft of the Aonual Report and the ,early M:COunts 
of the Society shan be placed before the Society at the Annual Gene-
ral Mcotina for ita conlidcra&ion ud .pproval.Copies of the Aonual 
Report aDd yearly aca>QDta as &naD7 approved by the Society shall 
be .upplied to the membon of the society." 

I.S When enquired about die ft8IOU for " .... tile c:ediW accounts 
and Audit Report for 1976-77 beforetbe GowniDa ..., after about 3 months 
of their receipt from the DiNctor.t' Audit, Central Re ..... (from 31.3.1978 
to 19.6.1978) and after IIlON than 'ma.IIIc I ••• _ 26.12.1978 W,* tbe Soci-
ety for adoption, the Couacll of SclaDtifi,c aIHl hd8llrial • cucrda iDt'omM>d : 

.. Accordinl to Rules and Repletions of tile CSIR the Go\IeraiDa Body 
sbaU meet as often as may be CODIiclaed Dec I II • ., ttat DOt'" dIeD 
four times in a year. Tbe Alldit Report for 1976-77 wu ........ 
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fore the next immediate meeting of the Gow:ming ~,~er the 
receipt of Audit Report for 1976-n from DACR (on 31.3.1978). The 
meetings of the Society are held depending upon the cODvedicnce of 
the President, CSIR (Prime Minister). TIle earlier date when the 
certified accounts for 1976-n and tbe Audit Report tbeteOn could be 
placed before tbe Clociety was on 26.12.1978." 

1.6. Rules 19 (i) and 22 of the Rules and ReplatioDs of the-Council of 
Scientific and Industrial Research provide as under: 

1019. (i) An Annual General Meeting of tbe Society shan be beld at sucb 
date, time and place as may be determined by the President. 

x x x x, 
22. If the President is not present at the meeting of the Society, the 

Vice-President shall be Chairman of the meeting. trthe Presi· 
dent and Vice-President arc both not pteSCIlt. any,membc, of the 
Governing Body appointed by the President in wri~g shall be 
Chairman of the meeting, but if there shall be DO IIlCIpber appo-
inted as aforesaid present or willing to takc.t~ Chair. the mem-
bers of the Society shall choose one of tbe momberapresent to be 
the Chairman of the meeting." 

1.7. The Audit Reports of the Council of Scientific and Industrial Rese-
arch for the years 19n·78 and 1978-79 were laid on the Table of Lot Sabha 
on 29.4.1981 and for 1979-80 on 3.3.1982 aIongwitb the delay statements in 
each case. . 

The delay statements in respect of the Audit Reports for '1m· 78.1t7S-79 
and 1979-80 read as under : 

1977-78 

"The draft Audit Report On the· accounts .of CSJR (ortbe year 19n.78 
was received in CSIR on 6.2.1979. Necessary comments/replies to 
the draft Audit Report were sent to the Director of Audit, CentJal 
ReftDuet on 23.4.1979 and 30.5.1979. The final Audit Report wu 
receiWld on 7th August. 1979. 

The certified Annual Accounts of the CSIR for the year 1977-78 aloog 
with the Audit Report thereon were placed before the Governiog 
Body of the CSIR at its meetiog beld on 29th December. J979 tor ita 
coasideration aad approval, The-same were adopted by the Society 
of the CSIR at jta meeting beId no IStb December, U8G. Tbil was' 
the first meeting of the reconstituted Society after the meeting of 
the GoverninB Body held on 20.12.1979". 

. ,J <I 



U71-'7t 

Hfbe draft Audit Report on the accounts of c\IR for the year 1978-79 
wu received on 19th January, 1980. Necessary comments/replies to 
the draft Audit Report were scbt to the Direcror of Audit, Central 
RevcnDCI, on 22nd February, 1980, 28th February, 1980, 31st March, 
1980 and 2nd April 1980. The final Audit Report was received on 
3rd April, 1980. 

The certified Annual Accounts of the CSIR for the year 1978-79 alongwith 
the Audit Report thereon were placed before the Governing Body 
of the CSIR at its meeting held on 13th June, 1980 for its considera-
tion and approval. The same were adopted by the Society of the 
CSIR at ita meeting held on 15th December, 1980." 

.",.. 

''1'be draft Audit Report on the accounts of CSIR. for the year 1979-80 
was received on 9.12.1980. Necessary comments/replies to the draft 
Audit Report were &ent to Director of Audit. Central Revenu~s, New 
Delhi on 3rd and 13th January. 1981. The final Audit Report was 
received on 28.2.1981. The certified Annual Accounts of the CSIR 
for the year 1979-80' alongwith the Audit Report thereon were placed 
before tho Governing Body of the CSIR at its next meeting held on 
14th April. 1981 for its consideration and approval. The next meet-
IDI of the Society wu held only on 4.12.1981 in which this was 
adopted." 

1.8. 'Ibo Annual Report of the Council for the year 1980-81 was laid on 
tho Table of Lok Saba on 14.7.1982 alongwith a statement explaining the 
NIIODI for delay which reads u fonows : 

-rho Annual Report of CSIR for 1980-81 was placed before the Govern- . 
ina Body ofthc CSIR at its meeting held on 27.11.1981 for its consi-
deration and approval. The same was adopted by the Society of the 
CSIR at its meeting held on 4.12.1981. Thereafter the Annual Re-
port was printed both in English and Hindi and is laid on the Table 
of the HoOlO'" ' 

1.9. At their littin. held on 22 September. 1982. the Committee on Pa-
pua laid on the Table took ·oral cvidcnc:c of the representatives of the Council 
of Scientific and Industrial Reaearch on the question of delay in laying the 
Anouallleporta and Audited Accounts of the Council. 

1.10. Daring evidence. on an enquiry about the time gener&ny taken by 
tho CoaudI of Scientific and Industrial Research in compilin. the accounts and 



, 
making them available to Audit for auditing, the Director-General, C. So I. R. 
informed the Committet that CSIR had 38 Laboratories and there" were 90 
Field Stations under those Laboratories. The Field Stations were required to 
give their ~ccounts to the Laboratories. The Laboratories sent their accoUDta 
to the CSIR, Headquarters for compiling. Generally, CSIR took S months for 
compiling the final accounts and making the~ amiable to Audit. The Head-
quarter's accounts for 1981-82 were completed by 30 June and made available 
to Audit. According to the date agreed to between the ACCOUDtant General. 
Central Revenues and the CSIR, the consolidated accounts of the Laboratories 
were ready by 31 July, i. e. within 4 months of the close of the financial year. 
The Director-General informed the Committee that so far as the ADDuai Re-
ports of the Council were concerned there was no inordinate delay. The Gover-
ning Body of the Council met 5 to 6 times a year to go through the account. 
and the General Body Meeting of the Society was generally held in Dec:ember. 

1.11. Explaining the procedure for compilation of accoUDts, their audit-
ing, approval by the Governing Body and the Society and their IaJina before 
Parliament, the witness stated: 

"In the first circular it has been indicated that the CommitteD 
would like 3 months for compiling the accounts and 6 months fOl' 
sending the report for audit and printing. But in a(.1ua1 fact the 
number of steps are many more. In our discussions with AGCR we 
have indicated aboute these facts and that we would act the account. 
ready by 31st of August. In any case even when we were discusaina 
this, in correspondence they have indicated that they will take S 
months from the time the accounts are submitted to them till the time 
they gave their final report. There are several steps which are invol. 
ved in" it. It is not just that it goes to Audit and it comes bac*. 
Audit takes 2 months. They prepare the draft. Then" it lOCI to 
CSIR. CSIR sends its reply. They send us final draft. It bas to 
go to the Governing Body and then it goes to tbe Society. This year 
for instance although we had worked out this way that there will be 
tight schedule and by 31st December we shall try to lay it before 
Parliament, what happened has been this. As asreccf, we have giveu 
them on our part. The entire H. Q. accounts by 30th June. Audi, 
for their own reasons, could not start their work tDI2Dd of Septem. 
ber. Now, if you go by the estimates that they have, ia would mean, 
it will take 2 months for audit, That mean it will tab us to the end 
of October. Their draft will come to us by end of November. Reply 
of CSIR should go to them by the end of Dec::ember. Final report 
will be sent to us by January 3rd week. This has to go to the Gover. 
Ding Body and the Society. The Society has the Primo Minister u the 
Preaident. We have to see about her convenience reJlll'dinl bina 
the date ole. Once the Society aareca. it would be priD&ed ill two 



languages.. If this augUR body agrees, we hope to get these things 
through the Society by February and lay this before the House by 
March." 

1.12. When asked (since the Prime Minister was the Chairman of the 
Society) whether there was not all the more reason to exercise more caution 
to adhere to the time schedule laid down by the Committee, the representative 
of the Council stated that CSIR was not located at one place. The accounts 
were also not maintained by one party and for one purpose. The main reason 
was that accounts of all the 38 Laboratories and 90 field stations under them 
bad to be brought at one .. place and compiled. The earliest date given to the 
Laboratories was 31st M:y which was brought down to 15th May and finally 
tb 10th Mily and this was succes.fully being observed by the CSIR. But the 
A. G. C. R. informed that they would take about 5 months in auditing the 
aCOOuDti. According to the time schedule drawn up by the CSIR, they expec-
ted to place the accounts on the Table of the House, before 31st December. 
The auditing of the accounts for the year 1981-82 was required to be started 
by A. O. C. R. on lst July but it actually commenced on 2nd September, 1982. 
The witness further stated as under: 

"I have mentioned about the communication received from 
A. O. C. R. in 1979; and the time estimates given by them. It is an 
authoritative communication. Secondly, in this case it is consolida-
tion of 129 separate accounts preparation of accounts and audit. It 
is not one link. Sometimes the laboratory has to refer it back to 
its field stations ...... ln view of this, I thought, February is a more 
realistic target. It has a much higher probability of success." 

1.13. Explaining the position of the accounts for the year 1981-82, the 
liitenial Financial Adviser, C.S.I.R Stated: 

·'1 would submit that the CSIR has been making all possible efforts in 
this regard especially after the receipt or the Committee's Report till 
last year we were not able to stick to the time limit and making them 
available to the audit. Tbi. year we have been able to get the 
accounts of the Laboratories in time and Headquarters accounts were 
ready on 30 June, 1982. With the accounts of tile Headquarters ready, 
we wrote to the Audit that the Consolidated accounts of CSIR as a 
woold be ready by 31-7-1982 and alked them to depute the audit 
party. The audit party which was expected by that time could not 
be.ntbot came on 2nd September, 1982 and the audit cannot be 
oompleted within the fixed time. All the things were ready, but 
tho Audit was Ilightly delayed. The Audit would normally process 
the aocountl within the lpecified time. Now, we are thinking of a 
machinery aad to have a further dialogue with the audit to eliminate 



, 
this kind of delays eitber on the part of tbe audit or on the part of 
the CSIR, by wbich the nole process could be reduced, We 
will try to bring down the delay period to the minimum." 

1.14. The Director-General, C.S.I.R submitted that efforts would be 
made to hold the meeting of the Society in February, 1983 so that every thing 
could be done within the time scbedule. 

1.15. On being enquired if no pressure was being put on Audit to keep 
the time schedule, the witness stated, biter tilla, as follows :-

" ...... the submission of the draft Audit Report by the Director of the 
Audit to the .CSIR was due on 30th September. We have stuck 
to the first two target dates i.e.-30th June and 1st July. CSIR has 
done its part and they were supposed to give us the Audit Report 
by 30th September and we were supposed to give replies by 31st 
October.and they will give final Audit Report by 20th November 
and plac\ng of tbe Audit Report and the various steps governing 
the CSIR Society and ParJiameat W88 for 31st December. We were 
mating them agree to shorten the schedule and asking them to give 
us by 30th September. But, there i. no way to give us draft report 
by 30th September. Therefore, we notice that as a result of all 
this pressure being exerted on A.G.C.R., still it will not give to 
us by 30th September in order that we take subsequent steps." 

1.16. As regards laying of the audited accounts of the Council before 
Parliament, the witness submitted : 

"Six months' period was indicated for two steps auditing of accounts 
printing of the report and sending it to the Government. But in 
actual practice, there are 6 to 8 steps. Since Parliament is not 
in session on 31st December, we submit that we may be allowed 
to lay the documents in February, when Parliament meets next, 
every year we will ourselves see that the Society meets in January. 
That will be the time which will neither inconvenience the Members 
nor wiD be 10 acroa the deadline, which we would lite to keep 
sacrosanct." 

1.17. In reply to a question why the Ministry of Science and T echno-
logy took one year to relay the full Audit Report on the accounts of CSIR 
for 1976-77 OD 19.3.1980, after bavial laid partial audit Report on 21.3.1979, 
the Director General, C.S.I.R., stated that tt.e whole Report was laid only 
when the A.G.C.R. pointed out that the whole Report was required to be laid. 
AdDiittiDg the mistake, the witnea atatcd that it bappmed due to some mis-
understanding on the pad of the oflicia1 in C.S.I.R. 



• 
1.1S. In reply to a question, the witness replied that there was no such 

rule that the Annual General Meeting of the Society would be held only in 
December every year. It had been a practice which fitted in well with-the 
requirements of putting the audited statement and the Annual Report before 
both Houses of Parliament by 31 December. C.S.I.R. proposed to shift the 
Annual General Meetiag to sometime in January because by that time they 
would be in a position to put everything together for submission. 

1.19. The wilDess also informed the Committee that there was generally 
a small gap between the dates· of holdin, of Governin, Body Meetings and 
Society's meetings. 

l.20. When asked about the position of the annual accounts of the 
Council for the year 19SO-SI, the witness stated that the audited accounts were 
being processed and after Society'. approval would be laid before both the 
Houses of Parliament. As regards Annual General Meeting of the Society, 
the witness informed the Committee that that would be held either in the end 
of January or in the beginning of February. 

l.21. In reply to a question why the Annual Reports, audited accounts 
and Audit Report thereon of C.S.I.R. were not laid together before Parliament, 
tbe witness stated that the Annual Report ,ot ready in time as it was essentially 
a matter between C.S.I.R. and its constituent units. He agreed with the 
Committee's view that all these papers .hould be laid together before the 
House to enable the members to correlate them. The witness suggested that 
where, due to unavoidllble reasoos, there was lome delay with regard to 
laying of the audited accounts before Parliament the Ministry could adopt the 
practice of placing only the Annual Report which was the real essence of the 
work of C.S.I.R. before Parliament, whenever it was ready, and again with 
the audited accounts, when they were laid. He, however added that : 

"Under any circumstancea the Audit Report and the Annual Report 
would be there togetber. As regards malting efforts for seeing the audited 
accounts coming earlier, we bave mentioned certain things. There should 
be re-scheduling witb the laboratories and Audit. Hindi tranllation is bein, 
started concurrently without waiting for the approval of the CSIR society. 
The! only submission wbicb I had put for your coDlideration was that while 
they Ibould be together for total Ci)osideration but if 1he annual report be-
comes available earlier and it bas all the data, whether the hon. members 
would desire tbat al loon as the CSIR Society bas approved this, this may 
go in advance and also along with the accouatl ... 

1.22. On being stressed the need of laying in future the Annual R~ 
port, audited accounts and Audit Report of C.S.I.R. together before Padiament 
in order to present a complete picture to the House about the performance of 
the Council and the proper utilization of the grant given to the Council, the 
witDOlS repliod : 
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"We agree. We wiU do accorclingly." 

1.23. The Annual Accounts and Audit Report for the year 1980-81 
of the Council were laid on the Table of Lot Sabha on 4 November, 1982 
alongwith a statement sbowing reasons for delay. The statement showing 
reasons for delay in laying tbe said accounts and audit report, reads as follows: 

liThe Draft Audit Report on the accounts of CSIR for the year 
1980-81 was received 00 21.12.1981. Necessary comments/replies 
to the draft Audit Report were sent to the Director of Audit, Central 
Revenues, New Delhi on 8-1-1982. The final Audit Report was 
received on 27.2.1982. 

The certified annual accounts of the CSIR for the year 1980-81 
aJongwith Audit Report thereon were placed before the Governing 
Body of the CSIR at its next meeting held on 30.4.1982 for its 
consideration and approval. These were duly approved. As 
per the rules &: Byelaws of CSIR, the accounts and the Audit Report 
have to be a40pted by the CSIR Society in its Annual Meeting. 
The next meeting of the Society was held only on 3.11.1982 in 
which this was adopted." 

1.24. The Annual Report, Annual Accounts and Audit Report thereon 
of the Council of Scientific and Industrial Research for the year 1981·82 were 
laid on the Table of Lolc Sabha on 20 April, 1983 alongwith a statetment of 
reasons for delay. The statement of reasons for delay reads inter alia as follows: 

"(1) Reuou for delay" IaJial AIm... Report for the year 1981-81 
OIl tile Table of ... H_. 
The Annual Report of CSIR for the year 1981·82 was placed 
before the GoVerning· Body of CSIR at its meeting held on 
21.1 0.1982 for its consideration and approval. The same was 
adopted by the Society of CSIR at its meeting held on 3.11.1982. 
The Annual Report could not be placed earlier as the Annual 
Accounts of the CSIR for the year 1981.82 and Audit Report 
thereon were approved by the Society of the CSIR on 13.4.1983 
and these are required to be laid on the Table of the House 
alongwith Annual Report. 

(II) R_ f8l' delay .. IaJlDl the Aaaaal AccoDDCs aDd Audit 
Report of the CSIR for tile year 1981·81 OD tile Table of the 
H .... 

The CSIR Accounts shoald have been ready for Audit by 31 
July, 1982 according to the time table mutually agreed bet-
ween C. a: A.G. aDd CSIR. This was done in time and 
Director 01 Audia. Central Reveaues wu requested on 22nd 
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July. 1982 to arr ... for audit. nc baI Audit Report was 
received on 2.2.1983. 

The certified Aonua1 Accounts of CSIR for the year 1981-82 alongwith 
the Audit Report thereon were placed before the Governing Body of 
the CSIR on 11.2.1983 for its consideration and approval. These 
were duly approved. As per the Rules and Byelaws of the CSIR. the 
accounts and Audit Report thereon "ve to be adopted· by CSIR 
Society in its next meetiq. The next meeting of the Society was 
held onJy on 13.4.1983 in wbidl tbae were adopted-" 

1.25. The following Table shoWi the position of the Annual Report of 
the Council of Scientific and Industrial Research for the years from 1978-79 
to 1981-82 along with the delay involved in each cue: 

Year of Date of pllOing Date of acioptiOD Date Period 
Report of Aoaual Report of Report althe of of 

before the Govern- meeting of tile laying delay 
ing Body for recoasti&utod ' 
consideration and ~ 
approval 

1978-79 20.12.1979 15.12.1980 29.4.1981 l6 
montha 

1979-80 4.12.1980 15.12.198' 29.4.198} 4 
months 

1980-81 27.11.1981 •• 12.1981 14.7.1982 6i 
months 

1981-82 21.10.1982 3.11.1982 20.4.1983 3 3/4 
months 

1.16. Tbe Coaualttee lIOte dlat tile .u. ... Report or tile CoucU ~f 
Scleatllle IUId la4aatrles R.earda. New DeIIII for tile yearl 1",6-77, 1977-78, 
1978-79,1979-80, 1980-11 ... 1981-11 were .... OD tile TUie of Lok Sa .... 
after. delay of 3 .aGDdII, 1!........ 16 ...... 4 ...... 61 ..oatIIs ..... aa.oat 
3I1DOlltlll. respecthely, ad tile AuaI Acco. ... ad AIIdit Reporta tIIeno. for 
tboIe yean after. delay 01161 ...... 38 ........ 16 ...... 14........ 10 
_till aad 31 -tha, r..,ectIYeIJ. 

1.27. From tile lafonadoa , ..... 1. Ity tile ne,.n.e.t 01 sae.ce aM 
Tedlaoleu, the c...-ttt. ................ or ... A.ut Ilepom for tte 
yean 1976-71 .. 1 ..... 1 tile c-.:lltaakl ........ 4 ................ 1IIe . 
..... oIlta Go ...... ..,. aM, ........ _,.. ......... toIdiaIlIIe 
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meetJac of the Society to adopt its Aadited Accounts. The .rgameat .dnnced 
by the Departmeat of Sdeace .ad T~DOlogy tbat the delay fa bolding meetinl 
of tile Society OCC1U'red because the Prime Minister is the President of the Society 
ad tile meetiDgs of the s&iety are held depeDding upon the convenleace of the 
Presideat. does _t appe.r to be convincing. In tbis connectioD, the Committee 
haft Doted the foUowing provisions of Rule 22 of tbe Rules aDd Regul.tioDS of 
tile Couc:D of Scientillc: aad IadllStrlal Research : 

,'u the presideDt Is DOt preseat at the meetiDg of the society, the Vlce·Pre-
sident shan be Cb.irman o~ the meeting. If the Presldeat and VIce-
Presldent are both DOt presellt. any member of the Governlnl Body 
appointed by tbe President In writing shall be Chairman of the meeting, 
but if there shall be DO member appointed as aforesaid present or wlO-
iDI to take the Cbair, the memben of tbe Society sh.1I choose one of 
the memben preseat to be tbeCWrman of tbe meeting." 

TIle Committee feel that, had the Council been vlgil.at and b.d followed 
the provisions of the above rule, the delay la holding the sittings of the Society 
could have been minimised to a great extent. The Committee, however, note with 
satisfaction that the time gap between tbe dates of meetings of tbe General Body 
and the Society has beeD considerably reduced to 2 moDths In the case of Audited 
Accoaats of the CODncll for the year 1981·82 with the result tbat the delay In 
l.ying them has .Iso come down to 31 montbs only. The Committee bope th.t, 
fa future, the CODndl of Scieatl6c .Dd Industri.1 Rese.rch "ould be very careful 
and would enaare that the meetiDgs of botb the Governing Body and SOCiety .re 
held soon after receipt of Its Audit Reports 10 that the delay h totally eliminated. 

1.28. The Committee farther note tb.t tbe Annu.1 Reports and Audited 
AceoaDts of the Council of Sdentlfic.ad Industrial Rnearch have been 1.ld to-
lether on the Table of the Hoae except fa tbe cases of Annual Reports .Dd 
Alldlted Ac:coaats for the years 1978-79 aDd 1981·82. The Commltke tiad that 
tile gap between the d.tes of l.yiDg of ADDa.1 Reports aDd Audited AccolIDts for 
tile yean 1976-77, 1977-78, 1979·80 ad 1980-81 ".s 111 months, 13 months, 10 
_dis aacI about 31 mODtha, respectively. The Committee IIeed h.rdl, polat 
Old tbat the "Jill, of AM... Reports .... Alldlied Accoaats o. dillereat d.tes 
deprives the MeDders of Parlluaent froID the iafol'llUltiOll bela, .v.Jlable aimal-
taaeoaaly aboat the adalevmeats made by the orpal •• do. "itlt the Iud. IJ'IlIIted 
to It ....... a ,ear. TIle Committee IIalre the DepartIDeDt or ScJe.ce .ad 
TedIIIolou to take aecnary remedial .tepa to _e diet botb the AIIIIIIaI 
Report ... AUlted Accouts of the Coac:iI of SdeatJtic IIIId I ..... rlal R_-
a are laid toptIIK OR tile Table of the HODIe w~ 9 .... t ... of tile close of 
1M II« ."111 , ..... 
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CRAPTEIlII 

MLAT IN LAYING THE THIRD ANNUAL REPORT 
OF TIlE MINOltmES COMMISSION FOR THE 

YEAR ENDED 31 DECEMBER, 1-980 

2.t. The Third Annnal Report of the Miniorities Commission for the 
year ended 31 December, 1980 was laid on the Table of Lok Sabha on 3 
Augult, 1982 alongwith the Memorandum of Action Taken on the Report. 

2.2. In parasraph 1.17 of their First Report (Fifth Lok Sabba). presented 
to Lok Sabba on 8.3.1976, the Committee on Paper laid on tbe Table has 
recommended that : 

..... autonomous organisations which lay only their Annual Reports 
should not take unduly long time in laying them after the close of the 
accounting year. In such cases, the administrative Ministries should 

.. ensure that the Annual Reports are invariably laid before Parliament 
within six months after the close of the accounting year." 

2.3. In terms of the above recommendation of the Committee, the Report 
of the MiDoritiea Commission for the year eoded 30 December, 1980 oUght to 
bave becD laid oa tU '!able or the House by 30 Joe, 1981. 

2.4. On a reference made, the Ministry of Home Affairs informed on 
11 December. 1982 that-

'"'DIe MiDoritia CoIDmiSlion was set up by a Government Resolution 
dateIi 1'2111 Janary, 1978 (Appendix I). According to para 6 of the 
_ ltelehltion the Minorities Commission has full freedom to de-
viae HI own pmcedures in the discharge of its functions. As soon as 
the priated copies of the Annual Reports of the Minorities Conmri-
llioo areNCeiveci, the same are processed in thiil Ministry and an 
Aaiian Tabn Memorandum is prepared on the various recommenda-
tioas contained t1lerein. The Minorities Commission submitted ita 
Third Annual Report in June, 1981 for the year ending 31st Decem-
ber, 1980 detailing ita activities and the printed copies of the English 
and Hindi versioQS were made available on 11th M~h aIld 8th July. 

12 
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1982, respectively. Thereafter, the report was processed in tlris Mims-
try in consultation with the various authorities concerned and the 
same was laid on the Table of the House on 3rd August 1982. Howe-
ver, efforts are made to lay the annual reports together with the 
action taken memoranda on the Table of the House with utmost 
expedtion. " 

2.S. As regards laying of the Fourth Annual Report of the Commission 
for the year ended 31 December, 1981, the Ministry of Home Affairs informed 
that the Minorities Commission had decided that their future reports would 
conform to the financial year, l.e. from I April to 31 March. The Minorities 
Commission were reminded to expedite their Fourth Annual Report. As per 
information furnished by the Minorities Commission to the Ministry of ~ 
Affairs, the draft of the Fourth Annual Report was under the consideration of 
the commission and the same would be forwarded to the Ministry as soon as 
finalished. 

2.6. The Ministry of Home Affairs further intimated that the recommen-
dation of the Committee on papers laid on the Table made iu paragraph 1.17 
of their First Report (Fifth Lok Sabha) was being brought to the notice of 
the Commission by that Ministry. 

2.7. The Committee on Papers laid on the Table considered the matter 
at their sitting held on 7 September, 1983. 

2.8. Tbe Committee note tbat the Tbird Annual Report of the Minorities 
Commission pertaining to tbe year ended 31 December,l980, wblcb In terms of 
the recommendation made by the Committee on Papers laid on the Table (Flftb 
Lok Sabha) in paragraph 1.17 of their first Report should haTe been laid on the 
Table of the House by 30 June, 1981, was actually laid on tbe Table of Lok Sabba 
on 3 August, 1982. The said Report, thus, InTolTed delay of 13 BIOn'" wbleb 
can neither be construed as reasonable nor can it be justified. 

2.9. From the information furnisbed by tbe Ministry of Home Affairs, tbe 
Committee find that tbeir aforementioned recommendation bad Dot beeD broDght to 
the notice of the MInorities Commission. The Committee do agree with the MInIstry 
of Home Affairs that tbe Minorities Commission enjoy a coDsiderable degree of 
autonomy in the discharge of its functions but it cannot be Interpreted to meau that 
the Annual Reports of tbe Commission could be delayed to uy Ieagth of time. The 
Committee need bardly point out that it is obUgatory on the part of the MInIstry of 
Home Affairs llbo are concerned in tbe matter, to eDsure tilat the reportll of orga-
DisatiODS for whicb they are administratively responsible are laid on the Table of 
the House in time. The Committee baTe no doubt that had the MInIItry of Home 
Afl'airs communicated tbe recommendation of tbe Committee to the Collllllillioo 
earlier aDd lakeD Drgot steps to get the Report priutetl aad traMlated iato Bludl. 
mach of delay could surely baTe t.eea obriated. 

1.10. The Committee Dote tbat iD future the Reports of tile Ca. ...... 
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would conform to tbe fioucial year, i. t. from 1 April to 31 March. lbe Fourth 
and Fifth Aooual Reports of tbe Commissiou for the years eoded 31 March, 1982 
aod 31 March, 1983, respectively, which were required to be laid-on the Table by 
30 September, 1982 and 30 September, 1983 respectively have not so far beeo laid. 
The Committee would urge the Mioistry of Home Affairs to impress upon the 
Minorities Commission the need for timely laying of its Anoual Reports on the 
Table of the House. The Committee hope that necessary steps would be taken to 
see that the Fourth aod Fifth Aooual Reports of the Commission are laid on the 
Table of the Hoose withoot aoy forther delay. 

2.11. The Committee reiterate their recommendatioo made in paragraph 
1.17 of their First Report (Fifth Lok Sabha) aod hope that the Mioistry of Home 
Affairs would comply therewith in letter aod spirit io futore io the matter of layiog 
of Aooual Reports of the Mioorities Commissioo 00 the Table' of the House. 



CHAPTER HI 

DELAY IN LAYING ANNUAL REPORTS AND AUDITED ACCOUNTS 
OF THE GANDHI DARSHAN SAMm. NEW DELHI FOR THE 

YEARS 1980-81 AND 1981-82. 

3.1. The Annual Report and Audited Accounts for 1980-81 of the Gandhi 
Darshan Samiti, New Delhi were laid on the Table of Lok Sabha on 15 July, 
1982. alongwith a statement explaining the reasons for delay in laying the Report 
and accounts. 

3.2. In the delay statement laid on the Table of the House on 15 July. 
1982, the reasons for delay in laying the Report fot: ]980-81 has been explained 
as under: 

"The Annual accounts for the year ] 980-81 were furnished to 
the audit by the Gandhi Darshan Samiti on 7th July, 1981 and 
Hindi version thereof on 26th October, ]981. Director of Audit 
conducted the Audit of the Accounts from 14th to 30th July. 
1981. Inspection Report was discussed by the Audit Party with the 
Director, Gandhi Darshan Samiti on 4th August, 1981. Draft Audit 
Report was sent to the Samiti by the Director of Audit for comments 
on 18th September, 1981. Comments/Replies to the various points 
mentioned in the draft audit report were furnished by the Samiti on 
26th October, 1981 to the Director of Audit. 

The Audit also raised on 5th November, 1981 the matter 
regarding appointment of Chartered Accountant by the Samiti for 
auditing office books, sales section for the period upto 31.3.1981, as 
the appointment of Chartered Accountant for auditing the sales 
accounts Infringed the prescribed conditions on which the audit of 
the Samiti was taken up by the Comptroller & Auditor General. 
After consultation with the Gandhi Darshan Samiti final reply of the 
Ministry confirming that the arrangemeat for audit by Chartered 
Accountant would be dispenled with from 1981-82 onwards was sent 
to Director of Audit, Central Revenues on 19.2.1982. English version 
of the Annual Accounts and Audit Report thereon was issued by the 
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Director of Audit on 26-2-1982 and its Hindi version issued on 11th 
March, 1982 to the Government and Samiti." 

3.3. The Ministry of Education and Culture (Department of Culture), 
whe were asked to intimate the reasons why the Gandhi Darshan Samiti took 
more than 3!months in furnishing the Hindi version of the Annual Accounts for 
1980-81 to the Audit after furnishing the English version, stated as follows: 

"The Gandhi Darshan, New Delhi have so far made no arrangements 
for Hindi translation and in the abseBCe ofnecasary staffi. e. Hindi 
translator etc., the tranalation WODe hac.t bee. done outside. Hence 
delay. Necessary inltructions Mve been issued to the -Gandhi 
Darshan to avoid such delays in future." 

3.4. In reply to a query whether the Samiti was aware of tbe fact that the 
appointment of Chartered Accountant for auditing the sales accounts infringed 
the prescribed conditions on which the ComptroDer and Auditor General of 
India had taken up the audit of the Samiti's accounts, the Ministry of Education 
and Culture (Department of CultutIC) ioformod : 

"There was some misunderstanding on the part of the Ciendhi 
Darshan. They started the sales counter on experimental basis and 
therefore its accounts were decided to be klept separately. Moreover, 
the books for aale on tbe ..uc COlInter ~ procured mostly on credit 
system from various book-eHers without involving .the fonds of the 
Gandhi Darshan Samiti. It was only on 7-1-81. the Executive 
Committee of the Gandhi Darshan decided that the accounts of the 
sales counter lIhould be merged with the aCCOlmts after getting the 
accounts of tbe sales counter audited by the Chartered Accountant. 
Gandhi Darshan therefore did not realise that by having a Chartered 
Accountant for auditing the sales account would amount to infringing 
the prescribed conditions on which the audit of the Samiti had been 
taken up by the Comptroller and Auditor General of India." 

3.5. Explaining the reasons for not laying the Annual R.eport and Audited 
Accounts of the Gandhi Darshan Samiti for the year 1980-81 during the Eighth 
Session of Lok Sabha held from 18 February to 30 April, i982, in-spite of the 
fact that the Audited Accounts (both Hindi and English versions) were available 
with the Samiti in March, 1982, the Ministry of Education and Culture 
(Department of Culture) stated as under: 

"After receipt of the Enllilh version ill February, 1912 and Hindi 
version of the audited stateDlCDt of account aDd the audit report in 
March, 1982, action was iniWuod to PRPBR a detailed statement and 
to have the same vetted by the Comptroller and Auditor General of 
India. The detailed vetted 'Delay Statement' was received from the 
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Comptroller and ADditor General's office on 20th April. 1982. By 
the time the reports were p£QCCssed for authentication by the Minister 
of State for Education. the LoI.: Sabba was adjourned sine die' As 
such reports etc. could not be laid before the Lok Sabha during the 
&th Session. The delay is resreUed." 

3.6. The ADDUal Repett, A1ldited Accounts and Audit Report lhe-
re<m of tile Gandhi Dar,han Samiti for the year 1981-82 were laid on the 
Table of Lok Sabha OD 10 May, 1983 alongwith 'Review' and a statement of 
reasoDS for delay. 

3.7. The statement of reasons for delay in laying the Annual Report, 
Audited Accounts and Audit Report for the year 1981-82 reads as under: 

"The English version of the Annual Accounts for the year 1981-
82 was furnished to the Audit by the Gandhi Darshan Samiti on 30th 
July, 1982 (Hindi version thereof on 25th September, 1982). The Audit 
of lrcCOunts was conducted by the audit office from 3rd August, ]982 
to zs\h August, 1982. The audit discussed the Report with the Samiti 
on '26th ~ugust, 1982. The audit examined/verified certain aspects· 
bearing on the accounts of the Samiti on 16 September, 1982, 21st 
September, 1982 and 27th September, 1982. The draft Audit Report 
was sent by the audit to the Samiti on 11th November, 1982, for 
confirmation/comments. The Sam it; furnished comments/replies to 
the Audit on various points mentioned in the draft audit report on 
16th November, ]982. The Director of Audit is'med to the Govern-
ment and the Samiti, the English version of the audited accounts and 
Audit Report thereon on 17th December, 1982. The Hindi version of 
the andited accounts and Audit Report thereon were issued by the 
Director of Audit to the Government and the Samiti on ]2th January. 
1983. 

The Annual Report and the audited accounts together with the 
Audit Report were cousidered and approved by the Executive 
Committee of the Gandhi Darshan Samiti at its meeting held on 25th 
January, 1983. However, the Annual Report and Audit Report were 
received by.the Government from the Samiti on ~nd March, 1983 and 
these are DOW being laid on the Table of the Sabha." 

3.8. The Committee on Papers laid on the Table considered the: matter at 
their sitting held on 31 October, 1983. 

3.9. The Committee note that the laying of Annual Reports and Audited 
Accounts of the Gandhi Darshan Samiti, New Delhi for the years 1980-81 and 
1981-82 on the Table of Lok Sabba was delayed by 6l months and 41 months 
respedil'ely. 

. 3.10. From the Iaformation fund8bed by the MInistry of Educati6n and 
CuItare (Department of Cultare) the CommIttee find that the Annual Report 
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and Audited Accounts of the Gaacllli Danban Samlti for the year 1980-81 were 
ready with the Samiti in March, 1982. 1bese could have been laid on the Table of 
the House daring the Session which was held from 18 February to 30 April, 1982. 
The reason advanced by the Mioistry that due to the time taken in finalisation of 
the 'Statement of reasoas for delay', is hardly convincing. The Committee feel that 
the Ministry of Education and Culture (Department of Culture) had not taken 
adequate precautionary measures to see that the AnImal Report aDd Audited 
Account'! which had already got delayed, should DOt be delayed farther. Tbe 
Commhtee hope that the Ministry would be more carefnl in this regard, in 
future. 

3.11. The Committee note that the Samitl took ·4 months In compiling its 
accORDts for the year 1981-82 and thereafter aboat 8i months in completing other. 
formalities such as getting the account audited. compilation of the Amlual Report, 
translation and printing of the AnnuIII Report and Audited Accounts and laying 
them on the Table of the House. The Committee regret to Gbsene that their 
recommendation centained iu paragraph 3.5 of their First Report (Fifth Lok Sabha) 
has O()t been complied with. The Committee need hardly point out that in order 
to ensure laying of the An Dual Reports and Audited Accounts of the Samiti 
witbin the time limit laid down by the Committee in their aforementioned 
recommeudation, a time schedule is imperative for completion of aU 
actions in time at various stages of the Reports and Accounts. The Committee, 
therefore, recommend that the Ministry of Education and Cnlture (Department of 
Culture) should, in consultatiou with the Gandhi Darshan Samiti, draw up a time 
schedule for the finalisation of the accoUDts aud their auditing, compilation of 
Annual Report, translation, printing and approval of the ADnuai I\eport aad 
Audited Accounts by the Samiti so that these are laid on the Ta'tle of the House 
whhin 9 months of the close of accounting year. 



CHAPTER IV 

DELAY IN LAYING THE ANNUAL REPORTS AND AUDITED 
ACCOUNTS OF THE NATIONAL BlJILDINGS 

CONSTRUCTION CORPORATION LIMITED 
FOR THE YEARS 1980-81 AND 1981-82. 

4.1. Tlie Annual Report and Audited Accounts ofthe Nationa,l Buildings 
Construction Corporation Limited, New Delhi for the year 1980-81 were laid 
on the Table of Lok Sabha on 9-8-1982. alongwith a statement of rea-
sons for delay and 'Review' under the provisions of Section 619A of the Com-
panies Act, 1956. In terms of the recommendation of r the Committee 
made in paragraph 4.16 of their Second Report (Fifth Lok Sabha), these 
reports were required to be laid on the Table within 9 months of the close 
of the accounting year, i.e. by 31.12.1981. Thus the period of delay in 
laying the report comes to 7i months. 

4.2. In the statement laid alongwitb the Report for 1980-81, the reasons 
for delay have been explained, inter alia as under: 

"According to the provisions of the Companies Act, 1956, the Annual 
General Meeting of the Corporat~j. was required to be held by the 
30th September, 1981. for adopti( r of the accounts by the shareholders 
for the year ended 31st March, 1981. However, the meeting could not 
be held in time due to delay in the finalisation of the accounts. The 
Corporation has about 40 units in Ipdia and 7 units abroad. The com-
pilation of the Annual Accounts in respect of the units in Iraq had 
been delayed due to the outbreak of hostilities between Iran and Iraq. 
The Statutory Auditors appointed by the Department of Company 
Law Board, who were required to visit the foreign projects in Libya 
and Iraq could visit these places only in October, 1981. In these 
circumstances, the corporation could not hold the meeting before 31st 
December, 1981. The accounts for the year ended 31st March, 198. 
were adopted by the shareholders on the 31st December, 1981 in tho 
Annual General Meeting after completing all formalities as required 
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in the Companies Act. Added to this delay was the unforeaeen delay 
in the printing of the Annual Report by a private press. 

The delay is very much regretted." 

4.3. On a reference made, the Ministry of Works and Housing, while 
explaining whether printed copies of the Annual Report for 1980-81 
containing the Audited Accounts and the comments of C & A.G. were made 
aftilable to the shareholders in advance of the holding of the Annual 
General Meeting of the Corporation, informed as under : 

"The Audited Accounts for the year 1980-81 were finally adop-
ted by the Board of Directors in ita meeting held on 28.12.81. The 
Directors' report to the shareholderi on the working of the Corpora-
tion for the year 1980-81 was finally adopted by the Board of 
Directors in its meeting held on 29.12.1981. 

In terms of Section 43A(IA) of the Companies Act, 1956, the 
NBCC is required to comply with the provisions of the Companies 
Act with regard to the period of the service of the notice for conven-
ing tbe General Meetings of the Corporation. 

Section 171(1) of the Companies Act, 1956, provides that not 
leas tban 21 days notice in writing should be given for convening tbe 
General Meetinp of the Company. However, as!per Section 171(2) 
(i), Annual General Meetings of a public company may be convened 
after giving shorter notice than that specified in sub section 1 of 
Section 171 of tbe Companies Act, 1956, if consent is accorded there 
to by all tbe members entitled to vote at such meetings. 

Accordingly consent of all tbe shareholders was obtained under 
Section 171(2) (i) of the Companies Act, for holding the Annual 
General Meeting of the Corporation on the 31st December, 1981 by 
giving a notice of less than 21 days. The notice for holding the 
Annual Gene(.al Meeting along with cyclostyled copies of the Annual 
Report for the year 1980·81 were circulated to the shareholders on 
the 29th December, 1981. The comments of the t::omptroller & 
Auditor General were received on the 30th December. 1981. The 
cyclostyled copies of these comments along with corporation's reply 
thereto as approved by the Board in its meeting held on 31st Decem-
ber, 1981 were placed in the Annual General Meeting held on 
31.12.81." 

4.4. As regards the question of printing of the Annual Report and Audi-
ted Accounts of the Corporation for the Y~f ,980-81, the Ministry of Works 
and Housing stated as under : 



"The draft Annual Report and the Audited Accounts were 
handed over to the Press alongwith the supply order for printing on 
the 11th February, 1982. The printer took over 3 months to print 
the Report." 

4.5. Explaining tile reasons for not laying the Annual Report and Audited 
Accounts of the Corporation for the year 1980-81 during the Budget Session 
(from 18 February to 30 April, 1982) inspite of the fact .that the Annual Gene-
ral Meeting of the Corporation had already been held on 31 December, 1981, 
the Ministry stated : 

If According to the Supply Order the printer was reqiured to 
supply the printed copies of the Annual Report within 30 days, 
including the designing, proofreading, printing and final delivery from 
the date of receipt of Supply Order and manuscript. The printer 
was also required to fix up a design agency for completing the job 
as per the supply order. The Printer, however, could not fix up a 
suitable design agency which consequently delayed the completion 
schedule of the Annual Report. Had the printer fixed up the printing 
schedule as per the Supply order it would have been possible to place 
the Annual Report during the Budget Session of the Parliament. 
Action has already been initiated by the Company to debar the pri-

. nter concerned from further award of printing works because of the 
delay by him in the completion of the printing of the Annual 
Report." 

4.6. The Annual Report, Audited Accounts and Audit Report of .the 
National Buildings Construction Corporation for the year 1981-82 were laid:on 
the Table of Lok Sabha on 9 May, 1983 alongwith 'Review' and a statement of 
reasons for delay. The statement of reasons for delay reads as follows: 

"According to the provisions of the Companies Act, 1956, the 
Annual General Meeting of the Corporation is required to be held 
by .the 30th September, 1982 for adoption of the accounts by the 
share-holders for the year ended 31st March, 1982. However, the 
meeting could not be held before the 31st December. 1982 due to 
delay in the finali8ation of the accounts. This apart there Jwl been 
unavoidable delay in the printing of the Annual Report by a private 
printing of coloured photographs etc., and also keeping in view that 
the quality of job should be such as to project the performance and 
activities of the Corporation in a meaningful manner, the printer 
made all out efforts to improve its quality 10 as to make it presenta-
ble to the overseas clients. In the result, the printer had to take 3 
months for printing out the r~uired nomber of copies of the Annual 
Report." 
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4.7. The Committee on Papers laid on the Table considered the matter 
at their sitting held on 31 October, 1983. 

4.8. The Committee note that the Annul Reports and the Audited ACCOUDts 
of the National Buildings Construction Corporation Limited fortbe years 1980-81 
and 1981·82 were laid on the Table of Lot Sabha oa 9 A~, 1982 aad 4) May. 
1983 after a delay of 7! months, 4! mouths respectively. 

4.9., From the iDformation fumished by the Ministry of Works and 
Housing and tbe statements of reasons for delay laid alongwith the Annual 
Reports and Audited Accounts of the Corporation for the years 1980-81 and 
1981-82, the Committee find that the delay occurred mainly due to finalisation of 
tbe accouDts 8IId prialiag of the Anuul Reports and Acconnts. The committee 
appreciate the difficulties faced by the Corporation in' getting the acconnts of its 
units abroad audited in time due to outbreak of hostilities between Iraq and Iran 
but they feel that delay conld have been minimised, if not totally eliminated, by 
ensuring that the printers commenced printing tbe Annual Reports adequately in 
advance of the work schedule. 

4.10. As a further measure to ensure timely priuting of the Almual Reports 
and Andlted Acconnts of the Corporation, tbe Committee are of the view that 
action should be taken In advance to select reoowned printers noted for their effici· 
ency and puactuality for the purpose and to settle tbe rates of printlog with them 
for their job reqlliremeots 10 tbat 00 time is lost in protractiag the necotiatiou 
with tbem till tbe eleventb hour. 

4.11. The Committee tnlst that the Ministry of Works and Housing wonld 
make all-out etrorts to ensnr timely 8oalisation of accounts of the Corporation aad 
tbeir auditing, compnadon of the Annul Report, tranaladon and printing of the 
Annual Report, and AucUted AccoaDts aod their adoption by the shareholders 
10 that these are laid on tbe Table of the Hoose within 9 months of the 
close of the accounting year as recommended iD paragraph 4.16 of the 
Second Report of the Committee on Papers laid 8ft the Table (Fifth Lot 
Sabha). 



CHAPTER V 

DEL~<\Y IN LAYING ANNUAL REPORTS AND AUDITED ACCOUNTS 
OF THE BRIDGE AND ROOF COMPANY (INDIA) LIMITED, 

CALCUTTA FOR THE YEARS 1979-80 AND 1980-81. 

5.1. The Annual Report together with audited accounts of the Bridge and 
Roof Company (India) Limited, Calcutta for 1979-80 was laid on the Table of 
Lok Sabha on 2 March. ]982 with a delay of 14 months. The Ministry of 

. petroleum also laid on the Table of the House their own 'Review' and two 
statements regarding (i) reasons for delay in laying 'the Annual Report and 
accounts fOT 1979-80; and (ii) reasons why the Annual Report and and accounts 
for 1980-81 could not be laid within the prescribed period of nine months 
after the close of accounting year. The statements read as under: 

II (i) ReaSODs for delay in laying ADDual Report 1979-80 of tbe 
Bridge and Roof Company (India) Limited, calcutta. 

The financial year of Bridge and Roof Company Limited ended on 
31.3.1980. The Annual Report for the year 1979-80 was required to 
be laid on the Tables of both the Houses by 31.12.1 980. 

The Report could not be laid on the Tables of the Houses on time due 
to-
(i) delay in the finalisation of the Annual Report for the year 1978-

79; 
(ii) the lateappiontment of Statutory Auditors by the Company Law 

Board; and 
(iii) the Auditors had to visit the overseas project sites in Iraq and 

Kuwait and as such additional time was taken for the comple-
tion of annual accounts (or the year 1979-80. 

The estimated scheduled of completion and the actual time of com-
pletion are indicated Mlow : 

(a) completion of Statutory 
Andit 
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Estimated Date 

15.6.1981 

Actual Date 

30.10.81 



Estimated Date Actual Date 

(b) Completion of Government 31.9.1981 24.12.1981 
Audit 

(c) Printing of Accounts 14.8.1981 25.1.1982 

23.2.1982 (d) Adoption in Annual General 7.9.1981 
meeting 

<if) ReuoDl wby the Aanaal Report for 1980-81 ,f' the Bridie aad Roof 
Compaay (Iadia) Llmlted, Cucatta could DOt be laid with iD the stipa-
lated period of Dine moaths after dOle of the aeeoaatiag year. 

The financial year of the Bridge and Roof Company (India) Li-
mited, Calcutta ended on 31.3.1971. The Annual Report for the 
year 1980-81 was required to be placed on the Tables of both 
the House by 31.12.1981. However, due to the delayed finali-
sation of the annual accounts for the year 1978-79, the Com-
pany could not finalise the accounts for the year 1980-81. The 
Report will be placed on the Table of the House as soon as it 
is finalised and adopted at the Annual General Meeting of the 
Company. The finalisation of annual accounts is expected to be 
made up-to date before the end of 1982." 

5.2. The Ministry of Petroleum were then asked to furnish information 
on certain points. The points on which the Ministry were asked to furnish 
information and the replies given thereto by the Ministry,are as follows: 

PolDta 
(i) The dates-on which 

<a) the accounts of 
the Company for 
1979-80 were ready 
for auditing. 

(b) the Company Law 
Board was approached 
to appoiDtt Satlltory 
Auditors; 

(c) the Statutory 
Auditors were 
appointed. 

{ii) The dates OD which-
<a> Annual General 
Meetiq wu bold to 

Replla 
February, 1981. The delay was 
due to delayed finalisatioD of 
accounts for 1978-79. 

C.A.G. authorities were apprea-
ched for appointment of auditors 
on 16.2.1981. 

Auditors for 1978-80 were 
appointed by Company Law Board 
OD 31.3.1981 on the advice of 
C.A.G. 



adopt audited 
accounts for 1978·79. 
(b) Annual Report and 
Accounts for 1978·79 
were laid on the 
Table of the House. 

(iii) the duration of period 
within which Auditors 
visited overseas 
project sites in Iraq 
and Kuwait. 

(iv) To what extent the said 
visit of auditors 
contributed towards 
delay in completion of 
annual acco"nts for 
1979-80. 

!v) tbe steps taken to 
eliminate delay in lay-
ing AQoual Reports in 
future. 
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,. 

5.5.1981 

Auditors, visit aboard was 
extended for a period of 
approximately 20 days from 
28.8.81 to 15.9.81. 

The Company bad applied to 
Company Law Board for exemp-
tion of the Auditors visit aboard as 
the Company bad to appoint local 
auditors also under statutory pro-
visions of that country. Since no 
reply came from the Company Law 
Board for seven weeks, the 
Company decided to send the audi-
tors form India wIth tbe approval 
of its Board. Part of this waiting 
period as well as the period of ac· 
tual visit of the auditors contri· 
buted by tbe delay in finalisation 
of accounts by six week. 

The vacant post of the Finance 
Director of the Company has been 
filled up. The Company bas been 
given strict directions to finalise 
the accounts for the year 1980-81 
well before the Monsoon session 
and that for tbe year ] 981-82 by 
December, 1982. 

5.3. The Annual Report and Acocunts of the Bridge and Roof Company 
(India) Limited Calcutta for the year 1980-81 alongwith the 'Review' and a 
statefl"'ent of reasons for delay were laid on the Table of Lok Sabha on 22 
March, 1983. The statement of reasons for delay reads as follows: 

"The financial of the Company ended on 31.3.1981. The Annual 
Report of tbe Company however, could not be laid on the Table of 

• 
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the Housewithin the specified period as the accounts of the Company 
could not be finalised in time. 

The same has now been :finalised as adopted at the Annual 
General Meeting of the members of the Company on 29 October, 
1982. " 

5.4. The Committee note that the Annual Reports and the Audited Acconnts 
of the Bridge aod Roof COlllpauy (lodia) Umited, Calcutta for the years 1979-80 
and 1980-81 were laid OD the Table of LGk Sabba 002 March", 1982 and 22 Marcb, 
1983 after a delay of 14 montbs aDd 14! months, respectively, The-Committee 
Ond from the statements explaining ressons for delay and the iDformatioD furnished 
subsequently by tbe Ministry of Petroleum, Chemicals & Fertilizers that the 
delay had obcurred mainly due tb delay in finalisation of tbe accounts 
of the Company for the earlier year, i. e. 1978-79. The Committee also 
note tbat the delay is of a recurring nature. The Committee cann~t but express 
tbeir strong disrleasure over the recorring nature of such delay and feel that much 
of tbe delay could have "been" avoided if the Ministry and the Company bad 
been vigilant and bad taken up tbe question of delay with the Auditors for 
expeditious auditing of the accounts. 

5.5. Jn order to eliminate such delay in future, the Committee recommend 
tbat the Ministry of Petroleum should, in consultation wltb the Bridge and Roof 
Company (JDdia) I.imlted, draw up a detailed time schedule for the finalisation of 
the accounts and tbeir auditing, compilation of the ADDual Report, transiatioD, 
printing aDd approval of the ADnual Report and Audited Accounts of the Company 
and strictey adhere to it so that tllese documents are laid on tbe Table of tbe House 
"itbin 9 mODths of the close of tbe acconnting year as recommeuded by the 
Committee in paragrapb 3.5 of their Fint Report (Fifth Lok Sabha). 

5.6. Tbe Committee note that tbe Annual Report aDd Audited ACCoRDts of 
tbe Company for the year 1981-82, which were required to be laid on tbe Table of 
the House by the eDd of December, 1982, are yet to be laid. The Committee 
would like tbe Ministry to take urgent steps to lay the said Annual Report and 
ACCOUDts witbout any further dela,. Tbe Committee hope that the Ministry would 
strictly observe the guideJiues laid dowD by the Committee and lay the Annual 
Reports and Audited Accouuts of the CompaDy in time, iD f1Iture. 



CHAPTER VI 

DELA Y IN LAYING THE ANNUAL REPORTS, AUDITED 
ACCOUNTS AND AUDIT REPORTS THEREON OF THE 

INDIAN INSTITUTE OF MANAGEMENT, 
CALCUTTA FOR THE YEARS 1979-80 

AND 1980-81 

The Annual Report of the Indian Institute of Management, Calcutta, for 
the year 1999-8{} was laid on the Table of Lok Sabha on 6.4.1981 and the audi-
ted statement of accounts alongwith Audit Report and Audit Certificate for the 
same year were laid on the Table on 24.12.1981. 

6.2. In a statement laid on the Table on 24.12.1981, the delay in laying 
the audited accounts and Audit Report thereon of the Institute for the year 
1979-80 has been explained as under: 

"The Audited Statement of Accounts in English and Hindi for 
the year 1979-80 could not be laid on the Table of Lok Sabha along-
with Annual Report 1979-80 laid in April, 1981 for the reason that 
they were not received in time. Copies of both English and Hindi 
versions of the Audited Statement of Accounts alongwith Audit 
Report and Audit Certificate for the year 1979· 80 were received on 
28.11.1981 in the Ministry and are now being laid on the Table of 
the House. 

All efforts are being made to ensure that there is no undue delay 
in laying papers before Parliament." 

6.3. As fulI facts about the reasons for delay were not spelt out in the 
above-mentioDed statement. the Ministry of Education alld Culture were reques-
ted in April, 1982 to furnish information on some points relating to the com-
pilation ofaccounta by the Institute for the year 1979-81, their submission to 
the Audit for auditing, receipt of audit queries, if any. resolution of audit 
queries, receipt of draft Audit Iteport and final audit report and the time taken 
fOl" translation and printing of the audited accounts and Audit Report. In this 
connection, the Ministry stated : ' 

II Accounts for 1979-80 were colDpiied on the 14th August. 1980. 

27 
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Immediately after compilation of Accounts the .ame was made 
over to the Director of Audit Central. Audit of 1979-80 accounts 
by Director of Audit continued upto middle of October, 1980 and 
Audit queries were received till last date of audit. 

All verbal audit queries were settled on the spot. Written queries 
in respect of major items were replied to but replies to some audit 
queries could not be furnished in time. Since Audit queries in original 
together with replies thereto were forwarded to the Director of Audit 
Central, further details, it is regretted, are not readily available. 
Under the extent practice such audit queries, if necessary find place 
in the draft Audit paragraph. 

Draft audit report was received in March, 1981 and final Audit 
Report was received on 26th August, 1981. 

Printed audited accounts and audit report were forwarded to the 
Ministry on 19.11.1981. Time lag about two months and half." 

6.4. Explaining the reasons for delay and steps taken or to be taken to 
ensure compilation of the Annual Report and Accounts within the time schedule. 
recommended by the Committee and laying of the Annual Reports and Audit 
Reports of all the Indian Institutes of Management together in future, the 
Ministry of Education and Culture stated: 

"Initially the Institute is responsible for delay as they submitted 
accounts to audit in middle of August whereas they should have done 
it by 30.6.1980, but this was further delayed by Audit. 

The Institute has now prepared time bound programme for 
compilation of account by the 30th June of the following year. 
Accordingly 1980-81 accounts were made over to the Director of 
Audit, Central on that date. 

The Institutes are being requested to prepare a time pound pro-
gramme for finalising the Annual Report and Audited Accounts and 
Audit Reports by the end of September and supply copies of English 
and Hindi versions thereof during October each year." 

6.5. The Annual Report of the Indian Institute of Management, Calcutta 
for the year 1980-81 was laid on the Table of Lok Sabha on 22.4.1982, with a 
statement explaining in brief reasons for not laying the Audited Statement of 
Accounts and Audit Report of the Institute al9!1gwith the Annual Report, as 
und~r :-

"Copies of both English and Hindi. versions of the Annual 
Report for 1980-81 have not been received and are laid on the table 
of the House. Audited Statement of Accounts Audit Report and 
Audit Certificate for the year 1980-81 will be laid after the same have 
been received from the Institute who have been reminded. 
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AU efforts are being made to ensure that there is no undue delay 
in laying papers berore Parliament." 

6.6. The Audited statement of Accounts, Audit Report and Audit Certi-
ficate for the year 1980-81 were laid on the T~ble on 7.10.1982. 

6.7. The Annual Report of the lndian Institute of Management, Calcutta 
for the year 1981·82 and 'Review' thereon were laid on the Table of Lok Sabha 
on 31.3.1983, with a statement explaining the reasons for not laying the Audited 
Statement of Accounts of the Institute aJongwith the Annual Report, as under : 

"The Institute could not despatch the copies of the Hindi Annual 
Report in time. English and Hindi copies of the Annual Report have 
been received in the Ministry only on 11.2.1983. 

The Audited statement of Accounts for the year 1981-82 could 
not be laid on the Table of Lok Sabha along with the Annual Report 
for the yeal" 1981-82 as the same has not been received from the 
Institute so far. The Institute has been requested to expedite 
the submission of the same.. These [will be laid after the same have 
been received from the Institute who have been reminded. 

The Institute, is, however, being advised to furnish the report 
in time in future so as to ensure that there is no undue delay in 
presentation of the Report and accounts in Parliament." 

6.8. The Audited Statement of Accounts of the Indian Institute of 
Management, Calcutta for the year 1981-82 were I.id on the Table 
on 4.8.1983. 

6.9. There are two more Institutes located rat Ahmedabad and Bangalore. 
The position of laying of Annual Reports and audited accounts and Audit 
Reports in respect of aU the three Institutes for the years 1979-80 and 1980-81 
is as under: 

Name of the Annual Report Date of Audit Date oJ 
Institute laying Report laying 

Indian Institute of 1979-80 6.4.1981 1979-80 24.12.1981 
Management, Calcutta 1980·81 22.4.1982 1980-81 7.10.1982 

1981-82 31.3.1983 1981-82 4.8.1983 
Indian Instituie of 1979-80 22.12.1980 1979-80 22.12.1980 
Management, 1980-81 17.12.1981 1980-81 17.12.1981 
Ahmedabad. 19.81-82 17.3.19&3 1981-82 17.3.1983 
Indian Institute of 1979-80 1.12.1980 1979-80 1.12.1980 
Management, Bangalore 1980-81 24.12.191 1980-81 24.12.1981 

1981-82 28.4.1983 1981-82 28.4.1983 
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6.10. The Committee DOte that the Almaal Reports ()f tile latliao Institute of 
Management, Calcutta for the years 1979-80, 1980-81 aDd 1981-82 were laid on 
the Table of Lok Sabha 00 6 AprU, 1981, 12 April, 1982 ~ 31 March, 1983, 
respectively i.e. after a delay of 3 months, 4 months and 3 months respectively. 
The Audited Accounts and Audit Reports for these years were laid on 24 Decem-
ber, 1981, 7 October 1982 and 4 August, 1983 respectively i.e. after a delay of 
12 IDOnths, 9 months and 7 months respectively. 

6.11. The Committee also note that the Institute took 4i months time, instead 
of 3 months, after the close of the year in compiling its accounts for the year 
1979-80 and the Audit took 11 months time thereafter to make available the final 
Audit Report for that year to the Institute. The Committee nrge tbe Ministry of 
Education and Culture that they should, in consultatiou with the Indian Institute 
of Management, Calcutta, draw up a time schedule for completing all the for-
maUties like compiUng of accounts, their auditing, translation, printing, adoption 
of Aunual Report and Audited Account. by the Institute and Iaylag the same on 
the Table of the House, within niDe mcmtlls as recemmended by the Committee in 
paralfaph 3.5 of their First Report (Fifth 1.ok Sabha). TIle Committee bope tbat 
the Ministry of Education and Caltare wonld also impress upcm tbe Audit to audit 
the accounts of the Institute in time so tbat no delay is caused in laying the Audi-
ted Accounts on the Table of the House. 

6.12. The Committee regret to note tbat the statements explaining reasons 
for delay laid along with Aunual Reports and Audited Accounts fOl' the years 
1979-80, 1980-81 and 1981-82 do not spell out the full information regarding the 
time taken at various I'Itages of tbe accounts. Tbe Committee need hardly stress 
that the statem~nts of reasons for delay should contain information, incbronological 
order setting forth the dates of compilation of Accounts, their submiasion to Audit, 
receipt of draft Audit Report, replies giv~ to andit queries, receipt of final Audit 
Report translation and printing of AcCOODu and their submission to the Ministry 
for laying OD the Table of the House, so that the House may identify the stage, 
caases aDd extent of delay and suggest remedial measures wherever required. 

6.13. The Committee also note that the Annual Reports and AuditecI 
Accounts of tbe Indian Institute of Management, Calcutta are not being laid 
together wherellll in the cases of other two Institutes i.e. (I) Indian Institute of 
Management, Abmedabad and (Ii) Indian Institute of Management, Bangalore, 
both the documents are laid Tiogether in tbe House. The Committee hope that the 
MinistrJ of Education and Cldture would impress upon the Indian Iastitute of 
Manag_ent, C~utta to submit both the documents to the Miaistry together so 
tbat ~ are tald 08 the TUie of the House limaltaneously. 



CHAPTER vn 
DELAY IN LAYING ANNUAL REPORTS OF THE ANDAMAN 

AND NICOBAR ISLANDS FOREST AND PLANTATION 
DEVELOPMENT CORPORATION LIMITED. 
PORT~BLAIR FOR THE YEARS FROM 

1977-78 TO 1981-82. 

7.1. Xhe Annual Report and Audited Accounts of the Andaman and 
Nicobar Islands For~t and Plantation Development Corporation Ltd., Port 
Blair for the year 1977-78 were laid on the Table of Lok Sabha on 17 Novem-
ber, 1980 under Section 619 A ofthe Companies Act, 1936. A statement show-
iDg the reasons for delay in laying the Report and accounts and a 'Review' of 
the activities of the Corporation during that year were also laid on the Table 
along with the Report. In accordance with the recommendation of the Commi-
ttee made in paragraph 4.16 of their second Report (Fifth Lok Sabha} the 
Report should have been laid on the Table on 31.12.1978 i.e. within 9 months 
of the close of the accounting year and thus involves delay of 22* months. 

7.2. In the statement the Minister of Agriculture explained the reasons 
for delay in laying the Report and accounts of the Corporation for the year 
1977-78 as under: 

"The Annual Report of the Corporation is prepared both in English and 
Hindi version after the audited account for the year are adopted 
at the Annual General Meeting of the share holders. 

The statutory auditors for the year ending 31st March, 1978 were 
appointed on the 20tb September, 1978. They started the work from the 
end of November, 1978 and completed the same on the 14th Decem-
ber, 1978. The accounts were approved by the Board of Directors on 
the 9th January 1979 and the auditors certified the accounts on the 
16th January, 1979. The Corporation theo approached the Director 
of Commercial Audit (Coal) Calcutta for their report under Section 
619(4) of the Companies Act. 1956 which was issued by them on the 
18th July, 1979.00 receipt of the report from the Director of Com-
mercial Audit.(Coal), the accounts were printed and the notice was 

II 
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issued on 1.8.1979 stating that the meeting will be helli on 15.9. 1979. 
No meeting was held due to various reasons. These accounts were 
approved in the share-holders meeting held on the 27th October, 1979. 

It was noticed that the Hindi version of the Report and other 
matters were not properly cyclostyled and Corporation was asked to 
reprint reports in good manner in March, 1980. Thereafter the 
Corporation took some time in sending the English and Hindi ver-
sions of the Report. Mter that some time was taken in preparing the 
review of the activities of the Corporation." 

7.3. On being asked, the Ministry of Agriculture informed that the 
Andaman and Nicobar Islands Forest and Plantation Development Corpora-
tion had approached the Department of Company Affairs on 12 June, 1978 for 
appointment of Statutory Auditors for the year 1977-78 and the Comptroller 
and Auditor General of India on IS September, 1978 for appointment of 
Auditors. 

7.4. Explaining the reasons for taking 5 months' time in asking the 
Corporation to reprint reports in Hindi, the Ministry of Agriculture stated: 

"On 12.10.1979 the Managing Director of the Corporation 
was requested to send 60 copies of the Annual Report for the 
year 1977-78 of the Corporation for laying on the Table of the 
Lok Sabha/Rajya Sabha (both English and Hindi versions). 
The Corporation vide their letter dated 22.10.1979 informed this 
Ministry that the First adjourned Annual General Meeting of the 
Corporation wiD be held on 27th October, 1979 and once the 
accounts are approved in the meeting. 60 copies of the Report in 
English only' will be sent to the Ministry. As regards Hindi venion, 
it was informed that they have already taken suitable action for 
translation of the English Report in Hindi and copies of the same 
will be forwarded in due course. On 31st October. 1979 the Corpo-
ration despatched 70 copies of the report (English version) only by 
registered post which were received in the Ministry on 13 November, 
1979. As it was necessary under the instructions issued from time to 
time by the Bureau of Public Enterprises to submit detailed reasons 
for delay while laying the report on the table of the House the 
Managing Director of the Corporation was asIted to give reaso~s for 
delay in laying the report on the table of the House. A communi-
cation in this regard was received in the Ministry on 30.1.1980 
giving the detailed reasons for the delay. Subsequelltly on 11.2.1980 
thirty .copies of Hindi vertion of the report were also received in 
the Ministry. On 15.2.1980 both English and Hindi versions of the 
Report were put up for their authentication of the Minister of 
Agriculture. Mter going through various channels. the file reached 
tle Minilter on 29.2.80 and camo bact OD 6.3.80 with certaiD obscr-
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vat ions/remarks. On receipt of the file, the matter was again taken 
up with the Managing Director of the Corpora~ion to get the report 
reprinted both in English and Hindi in a booklet from as there were 
certain discrepancies in the English version of the Report and the 
cyclostyled copies of the Hindi version of the report were in a bad 
shape. In his communication from the Managing Director of the 
Corporation which was received in the Ministry on 14.3.1980, it was 
informed that the Government Press at Port Blair was contacted 
by him and he was informed that they were unable to print Annual 
Report of Hindi for 1977-78. The Managing Director of the Corpo-
ration had therefore to depute one of his officers to Calcutta for the 
purpose. However, diglot edition of the Report was despatched from 
Calcutta by Corporation official on 27.3.1980 which were received in 
the Ministry on 31.3.1980. 

.. As such it took 5 months from 27.10.1979 to March, 1980 for 
the Ministry to ask the Corporation to reprint reports in Hindi and 
English also. 

English and Hindi versions of the report were received in the 
Ministry on 2.4.1980." 

7.5. As regards the reasons for not laying the Annual Report for 1977-
78 during the Third Session (Seventh Lok Sabha) held from 9.6.1980 to 12.8. 
1980, the Ministry stated :-

"Action was taken to get the report, the review and the reasons 
for delay authenticated by the Minister of Agriculture. While scru-
tinising the Review Report draft on the basis of the Annual Report 
(1977-78) or the Corporation, several references came across in the 
body of the Report pertaining to the period beyond 1977-78. These 
references were irrelevant vis-a-vis the Annual Report for a parti-
cular period i.e. 1977-78. It was then considered that it will not be in 
order to put up the Annual Report in this form in the Lok Sabhaf 
Rajya Sabha Houses. As such the Managing Director of the Corpo-
ration was requested to furnish corrected/printed copies of the Annual 
Report at once enabling this Ministry to lay the same on the table of 
both the Houses during the session mentioned. After certain clarifi-
cation from the Managing Director of the Corporation ami the 
advice of the Ministry of Finance, the Annual Report, statement 
explaining reasons for delay in SUbmitting the repOrt to Parliament 
and the review of activities of the ('.orporation for the year 1977-78 was 
put up for authentication of the Minister of Agriculture on 1.8.1980. 
The file travelled through various channels and reached the Minister 
on 11.8.1980. The Minister cleared it on 27.8.1980. Hence the report 
could not be laid on the table of the House during Third Session of 
Parliament held from 9.6.1980 to 12.8.1980." 
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7.6. As far steps taken by the Ministry to ensure timely submission of 
the report by the Corporation to the Ministry and its laying before Parliament 
i? fu!ure •. the .Ministry inform~d that '~the Managing Director of the Corpora-
tion IS beIDg Impressed upon time and again to take adequate measures for 
submission of the Annual Reports ofthe Corporation to the Ministry· for their 
laying before Parliament will in time in future." 

7.7. The Annual Report of the Corporation fdr 1978-79 was laid on the 
Table on 23.2.1981 along with a statement explaining the reasons for delay in 
layhlg the Report and involved a delay of 14 months. In the statement, the 
delay had been explained as under:-

"The Annual Report of the Corporation is prepared both in 
English and Hindi versions after the audited accounts for the year 
are adopted at the Annual General Meeting of the share holden. 
The Andaman and Nicobar Islands Forest and Plantation Develop-
ment Corporation requested the Company Law Board for appoint-
ment of Auditors on 14th February. 1979. A reminder for expediting 
the matter wa!. sent to the Company Law Boaro on 25th May. 1979 
by the Corporation. The Company Law Board on 14th May. 1979 
asked to Corporation to furnish certain information for onward 
transmission to the Comptroller and Auditor General of India which 
was compiled on 4th June, 1979. The Auditors were appointed on 
30th July. 1979 by the Company Law Board and intimation to that 
effect was re('eived by tbe Corporation on 10th August, 1979. List 
of Directors were furnished to the auditors on 17th August, 1979. 
MIs' G. Chatterjee and Co., Auditors appointed by the concerned 
authorities were requested to intimate the tentative date on which 
they would take up the work. They started audit work on 31st October 
1979 and finalised the same in December. 1979. A meeting of the 
Board of BirectQrs was called on 9th January, 1980 for approval 
of the accounts. Thereafter signed accounts were submitted to the 
Auditors on 12th January, 1980, and the same was signed by them 
on 15th ':January, 1980. Director of Commercial Audit (Coal) Cal-
cotta had taken up the work on 22nd Janu~lry, 1980, which was 
received by the Corporation in first week of April, 1980. Thereafter 
a meeting of the Board of Directon was called on 25th April 1980 to 
consider the audit report and also to fix date for adjourned 2nd -
Annual General Meeting. The adjourned annual general meeting of 
the share holders was held on 4th Jone, 1980 and the accounts were 
adopted by them. Meanwhile the Corporation started getting the 
report and the accounts traoslated in Hindi. Since no press at Port 
Blair including Government Press were willing to print the report 
in English aad Hindi, tbcreport was sent to Calcutta for printing in 
July, 1980. Printed CCJpics of Ole tcpMt wore reoeivecl in first week of 
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October, 1980 by the Corporation and copies of the report were recei-
ved in the Ministry on 10.10.1980. After that some time was taken 
in preparing the review of the activities of the Corporation." 

7.8. On 17th August, 1981, the Ministry of Agriculture laid On the 
Table of Lok Sabha only a statement explaining the reasons for not laying the 
Annual Report, Audited Accounts and Audit Report of the Corporation for 
the year 1979-80 (Appendix II). 

7.9. At their sitting held on 7 November, 1981, the Committee on Papers 
laid on the Table considered the reaSOns given by the Ministry of Agriculture in 
regard to delay in laying the Annual Reports of the Andaman Nicobar Islands 
Forest and Plantation Development Corporation for the years 1977-78, 1978-7:1 
and 1979-80 and decided that the representatives of that Ministry might be 
called to appear before them to explain the delays. 

, i 

7.1 ~ At the sitting of the Committee held on 5 January, 1982, the repre-
sentatives of the Ministry of Agriculture (Department of Agriculture and Co-
operation) appeared before the Committee to give oral evidence on the 
subject. 

7.11. During the evidence, when enquired about the reasons for recurring 
delays in laying the Annual Reports, the Inspector General of Forests and 
ex-officio Additional Secretary of that Ministry informed that the recommenda-
tions of the Committee, made in paragraph 4.16 of their Second Report (Fifth 
Lolc Sabba,) was communicated to th~ Andaman and Nicobar Islands Forest 
and Plantation Development Corporation Limited, POri Blair on 24 July. ·1978 
and ·'Reports had been called from the Corporation from time to time. But 
there had been some inevitable delays because it is a new Corporation. It has 
not yet been possible to lay down the programme and to stick to it." 

7.12. In reply to a question, Part·time Chairman of the Corporation and 
the Chief Commissioner, Andaman and Nicobar Islands stated that the 
Corporation came into existence in 1977 and that the Corporation was now 
preparing an accounts Manual in which the time schedule for preparation and 
laying of the Report in time was being laid down. He further stated that the 
AndAman and Nicobar Islands were the remotest parts of the country and the 
constraints of communication were tremendous. The Auditors came from the 
mainland and printing h~ also to be done in the mainland. However, efforts 
were being made to streamline the whole procedure. 

7.13. In reply to another question whether tlte delay was due to the nOn-
appointment of auditors in time or printing or due to some other reasons, the 
witness stated : 

"In the iaitial years, ia the first and second years, there was deJay in the 
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appointment or auditors. Now what we are doing is that we move the 
Company Law Board in time for appointment. After appointment, the 
auditors who are invariably from the mainland have to go there. It 
takes a little time. The accounts are seen by the Board. In the Board, 
some Directors are from Delhi and sufficient notice has to be given 
for their assembling . .After that the government auditors come. The 
printing part also unfortunately has been taking. some time. It takes 
about three or four months for Hindi translation, proof reading and 
printing. The printing is done at Calcutta. For proof reading, the 
papers have to be sent to Port Blair. We are trying to streamline the 
whole thing and cut down the delay to the extent possible within the 
constraints there." 

7.14. When enquired about the guidelines laid down for avoiding delay in 
laying the Annual Report before Parliament within the stipulated period, 
the witness stated ~ 

"We are trying to lay down a schedule and stick to it. For the 
appointment of auditors, we will approach the Company Law Board 
well in time so that as soon as the financial year is over, auditing can 
start. Similarly we are making efforts to streamline the procedure 
regarding printing." 

7.1~. When asked about the difticulty in appointing the auditors before 
the completion of the year, the representative of the Ministry stated : 

"We have been requesting the Law Ministry to appoint the auditors 
well in time. For this year we did in March. For 1978-79, it was 
done in February. We have been doing that before the close 
of the financial year. After the financial year ~ over, it takes some 
time for us to prepare our accounts. For 1980-81 we requested for 
appointment of auditors in March. The auditors were appointed in 
June. The audit was commenced in July. The Board has approved the 
accounts in December. This is an improvement over the previous 
year. Last year we could do only in February." 

7.16. When asked about the dates of finalisation of accounts by the 
Corporation for the years 1977-78, 1978-79, 197.,9-80 and 1980-81, the repre-
sentative of the Corporation stated that it might not be possible to complete the 
accounts by 31st March but efforts would be made to complete the same within 
three months of the close of the year. He further added that as the main project 
of the Corporation was in an island called Little Andamans which was about 67 
nautical miles away from Port Blair, the Corporation had some difficulty in 
getting the accounts finalised. He informed the Committee that efforts would 
be made to reduce the time. As regards the timelag between the request for 
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appointlPent and the actual appointment of auditors. the witness stated, inter 
alia. as under : 

"I shall explain what is the timelag in each of the appointment. 
For example in 1977-78, we had sent the communication on 12.6.1978. 
The date of appointment of the statutory auditor was on 20.9.1978-
the timelag has been about 3j months. The experience for 1978-79 
was that we approached them on 14.2.1979 and the date of appoint-
ment by the Company Law Board was 30.7.1979-the timelag was 
about Sj months. Our experience for 1979-80 had been that we 
approached them on 16.11.1979 and the appointment was made on 
22.3.1980 that is, the timelag was about 4 months, For the year 
1980-81 we approached them on 4.3.1981 while the appointment of 
the statutory auditor was on 2.6.1981-the timelag was nearly three 
months. This is the first stage of the appointment of the auditor by 
the Ministry of Law. We are required to approach them every year 
like this." 

7.17. While giving the details regarding the commencement and completion 
of audit of accounts of different years, the withess stated: 

"For the year 1977-78, the Board appointed the auditor on 
20.9.1978. Thereafter, they began the audit. Let me split this into 
two parts-first is the date when the audit was commenced and second 
is the date when it was completed. They commenced the audit on 
24.11.1978 for 1977-7~-(2 months after the date of appointment)-
they completed the audit on 14.12.1978. It was 20 days after the 
commencement of the audit. For the second year-1978-79-the 
appointment was made on 30.7.1979 but the audit was commenced on 
31.10.1979-three months after the appointment; the audit was 
completed in December, 1979 and for the year 1979-80. the appoint-
ment was made on 22.3.1980 but the audit was commenced on 
3.7.1980, three months after the appointm~nt of the auditor. The 
audit was completed on 27.1.1981, that is, seven months after the 
commencement of the audit." 

7.18. In regard to a suggestion that the Company Law Board should be 
approached in the beginning of the year for the appointment of auditors. the 
witness replied, "we will do so." 

7.19. When pointed out that the auditing of accounts for 1979-80 of Little 
Andamans coeld not be completed by the Auditors in July, 1980 because the 
accounts were not ready. the Chief Commissioner stated, inter alia. as follows: 

, ....... this was the only case of the type in the four to five years' . 
period-there was a special circumat.ance. The project mauaaer met 
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with a seriou~ accident. There was a delay as a result of it. We note 
down the point. It will not occur again." 

7.20. On his attention being drawn to the delay of 8 months, as per-
recommendation of the Committee made in para 4.16 of their ~econd 
Report of Fifth Lok Sabha, in laying the statement explaining the reasons 
for not laying the Annual Report, audited accounts and Audit Report 
thereon of the Corporation for the year 1979-80, the representative of the 
Ministry of Agriculture stated : 

"The reasons foc the delay were asked for from the Corporation 
itself in the month of April. But, we received them only in the month 
of May in the Ministry. The delay of eight months was in the 
Ministry and the Corporation, both combined together. We submitted 
that in the month of August to the Lok Sabha and Rajya Sabha. 
There has been some delay in this. We may assure you that this 
delay will not recur in future." 

7.21. On his attention being drawn to the fact that the Annual Report for 
1977-78 \'tas twice returned to the Corporation, i. e. first time for removing 
some discrepancies pointed out by the Minister of Agriculture and second time 
for deleting several irreleva,nt references pertaining to the period beyond the year 
1977-78, the representative of the Ministry submitted : 

"It is a fact that first time the Report was submitted to the 
Minister he pointed out eertain deficiencies in that and the same were 
got rectifie4 by the Corporation. Second time again certain discre-. 
pancies came to notice and they were got rectified. This does not 
generally happen that we have to refer the matter to the Corporation 
twice. We will be more careful in future." 

7 .22. In reply to a question whether the Ministry had any cell to see that 
"the Reports were laid on the Table of the House within the stipuhed period, the 
witness informed that there was no such separate cell. When' further enquired 
how the Ministry ensured that the delay did not take pla~, the witness replied 
that various officers were allotted that work. He, however, informed that the 
Annual Report for 1979-80 would be laid on the Table in the next session, i.e. 
Eighth Session of Seventh Lok Sabha. 

7.23. Asked why the Ministry could not set up a separate cell to coordi-
nate all action regarding appointment of auditors and printing -Of the Annual 
Reports, tho representative of the Ministry stated : 

"Since we have only one Corporation it may be rather too much 
. to have 000 lipecial and separate cell for that work is allotted to 
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sections concerned." 

7.24. In reply to a qyestion if the Ministry could assure that Committee 
that the Annual reports of the Corporation would be laid on the Table in time 
in future. The Inspector General of Forests informed that as compared to 
other Corporations the Andaman and Nicobar Islands Forest and Plantation 
Development Corporation would take more time because of its special position. 
Intervening at that stage the Chief Commissioner, Andaman and Nicobar 
Islands stated : 

"There has definitely been improfement made over the years. 
The existing procedures and methods will be further ~treamlined and 
improved. I think in the near future we should be able to adhere to 
the time limit and be as near to the time limit as possible; and we 
will endeavour our very best in this regard : and I give this assurance 
on behalf of the Corporation." 

7.25. On 18 February, 1982, the Minister of Agriculture laid on the Table 
of Lok Sabha, the Annual Report and Audited Accounts of the Corporation 
for the year 1979-80 after a delay of 13t months. The delay statement had been 
laid on the Table on 17 August, 1981 (Appendix-II). 

7.26. On 25 February, 1982, the Minister of Agriculture laid on the lable 
of Lok Sabha a Statement (Appendix III) explaining the reasons for not laying 
the Annual Report together with the Audited Accounts and Audit Report of 
the Corporation for the year 1980-81 within the stipuhted period. The Annual 
Report for 1980-81 was however laid on the Table of Lok Sabha on II October, 
1982. 

7.27. On 22 Ferbruary, 1983, the Minister of Agriculture laid on the Table 
of Lok Sabha a statement (Appendix IV) explaining the reasons for not laying 
the Annual Report of the Corporation for the year 1981-82 on the Table within 
the prescribed period. The Annual Report of the Corporation was however 
laid on the Table of Lok Sabha on 22 August, 1983, 

7.lB. The Committee are distressed to DOte tbat tbe Annual Reports togetber 
with AacUted Accounts and Andit Reports tbereon of the Andaman and Nicobar 
IsIaads Forest and Plantation Development Corporation Limited, Port Blair for 
the years 1977·78, 1978-79,_ 1979-80,1980-81 and 1981-82 were laid on the Table 
of Lot Sabha u late as on 17 November, 1980, 23 february, 1981, 18 February, 
1982, 11 October, 1982 and 22 AUgDst, 1983, respectively, i. e. after a delay of 22, BlOnths, 14 mootlui, 13! mODtlis, 9, months and 8 months, respectively. 
TIle CoJDlllittt.e recret to oINiene tlaat there bas ne,er ~een aa occasion in tile 
,.. wilen tile MDaI Reports ... Audited Acc:euntl of the Corporation bad been 



40 

laid on the Table of the HOUR in time, i. e. wItbIn 9 months of close of tile 
accounting year. 

7.29. From the information farniabed by the Ministry of Agricnitare, the 
Committee fiDd that delay had occurred almost at ever} stage of the Annual 
Reports and accouuts of the Corporation for the years from 1977-78 to 1981-82. 
However, lu the case of Annual Reports aud accounts for the year 1977-78, apart 
from other reasons, the delay had also occurred becanse the Annual Reports and 
Audited Accouats had to be retaroed by the Ministry of Agriculture to the Corpo-
ration twice for removing certain discrepaades noticed therein. The Committee 

. feel that the Annual Report of the Corporation had not been prepared with due 
care. The Committee hope t:IIat every care woold be taken to ensure that the 
Aunual Reports of the Corporation are complete in every respect before their 
submission to the Ministry for laying OD tbe Table of the Honse. 

7.30. The Committee farther note that in the case of Annual Report aDd 
Audited Accounts for the year 1979-80, the delay, among other reasons, occurred 
because the accounts of the Little Audaman pertainiaa to that year were not ready 
In time as the Project Manager bad met with an accident. It gives an impreMion 
that the Project Manager was the only officer who could compile the accounts. 
The Committee feel tbat, during the absence of the Project Managrr, there must 
have been some other responsible officer looking after the duties of the Project 
Manager aDd the concerned staff cbai'ged with maintaining the accounts at Little 
Andaman. The Committee urge upon the Ministry of Agriculture to impress upon 
the Corporation to ensure timely fiualisation of its accounts and do not advance 
such stereotyped reasons as are not at all couvincing. 

7.31. The Committee are of tbe opinion that with a view to elimiaatiug delay 
at varions stages of ·tbe Annnal Report and Accounts, tbe Corporation should 
approach the Company Law Board safliclently in advance to ensure that tbe 
Statutory Auditors are appointed and their remuneration settled before the close of 
the accounting year so that the audit work can be commenced iu time. The Corpo-
ratiou should also maintain proper account. so as to help expeditions auditiog of 
the accounts. After audit of accounts by the Statutory Auditors is over, the 
Comptroller and Auditor General should immediately be approacbed for his com-
ments on the accounts. On receipt of comments of Comptroller and Auditor 
General, the Annual General Meeting should be called forthwith to consider and 
approve the Annual Reports, Audited Accounts and comments of Comptroller and 
Auditor General. As regards printing of the Annnal Report ud Audited Accounts, 
arrangements should be made in advance and the press should be instrncted to print 
the requisite number of copies of the Reports and Accounts within the specified 
time so that no delay occurs on that accOnDt. 

7.32. In order to complete aU stages within the maximum prescribed time, 
the Committee feel that a time scbedale is all the more necessarY. The 
Colllllliuee, therefore,.... apo. tile MIDiatry of Alricaltare to tlnw .,. 



41 

time sdaedule in coDsoltatiou with tbe Aodamaa aud Nicobar Islaods Forest and 
P1aatadoo DevelopmeDt Corporation Limited, Port Blair, in such manner that aU 
formalitkl$ ape completed and the Annual Report and Andited Acconnts laid on the 
Table of the House within 9 months of close of the accoundng year as recommended 
by the Committee on Papers laid 00 the Table in pangrapb 4.16 of their Second 
Report (Fifth Lok Sabha). 

NEW DBLHI; 

12 December, 1983 
21 Agrahayana, 1905 (Saka) 

KRISHNA SAHI, 
Chairman, 

Committee on Papers laid on the Table. 



APPENDIX I 
(Vide para 2.4 Chapter 11) 

RESOLUTION 

NEW DELHI-llOOO1 
the 12th January, 1978 

Despite the safeguards provided in the Constitution and the laws in force, 
there persists amongst the minorities a feeling of inequality and discrimination. 
In order to preserve secular traditions and to promote national integration, the 
Government of India attaches the highest importance to the enforcement of the 
safeguards provided for the minorities and is of the firm view that effective 
institutional arrangements are urgently r~quired for the effective enforcement 
and implementation of all the safeguards provided for the minorities in the 
Constitution, in Central and State laws, and in Government policies and admi-
nistrative schemes enunciated from time to time . 

. 2. The Government of India has, therefore, resolved to set up a Mino-
rities Commission to safeguard the interests of minorities whether based on 
religion or language. 

I 

3. The Minorities Commission shall consist of a Chairman and two 
other Members, whose term of office would not ordinarily exceed three years. 
The officer appointed' as Special Officer in terms of Article 350B of the Consti-
tution will function as the Secretary of the Commission. 

4. The Commission shall be entrusted with the following functions :-
(i) To evaluate \he working of the various safeguards provided in the 

Constitution for the protection of minorities and in laws pa5scd by 
the Union and State Governments; 

Oi) to make .teeommendations with a view to ensuring effective imple-
mentation and enforcement of all the safeguards and the laws; 

(iii) to undertake a review of the implementation of the policies pursued 
by the Union and the State Governments with respect to the mino-
rities; 

(iv) to look into specific complaints regarding deprivation of rights and 
safeguards of the minorities; 

42 
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(v) to conduct studies, research and analysis on the question of .. oida. 
nce of discrimination against minorities; 

(vi) to suggest appropriate legal and welfare measures in respect of any 
minority to be undertaken by the Central or the State Government; 

(vii) to serve as a national clearing house for information in reepeet of the 
conditions of the minorities; and 

(viii) to make periodical reports at prescribed intervals to the Government. 

S. The headquarters of the Commission will be located at Delhi. 

6. The Commission wiII devise its o\\n procedure in the discharge of 
its functions. All the Ministries and Departments of the Government of India 
will furnish such information and documents as may be required by the Commi-
ssion from time to time. The Government of India trusts that the State Govern-
ments and Union Territory Administrations and other concerned will extend 

: their fullest ,cooperation and assistance to the Commission. 

7. The Commission will submit an Annual Report to the President deta-
iling its activities and recommendations. Thi~ will, however, not preclude the 
Commission from submitting Reports to the Government at any time they 
consider necessary on matters within their scope of .. ork. The Annual Report 
together with a memorandum outlining the action taken on the recommenda-
tions and explaining the reasons for non-acceptaoce of recommendations, if 
any, in so far as it relates to the Central Government wiII be laid before each 
House of Parliament. 

-ORDER 

ORDERED that a copy of this Resolution be communicated to all Mini-
stries and Departments of the Government of India, State Governments and 
Union Territory Administrations, etc. 

ORDERED also that the Resolution be published in the Gazette of 
India for general information. 

Sd/-Mahesbwar Prasad 
Additional Secretary 

to the Government of India. 



APPENDIX D 

( Vide para 7.8 Chapter VIII) 

MINISTRY OF AGRICULTURE DEPARTMENT OF 
AGRICULTURE &; COOP&RATION 

Statement to be Laid on the Tables of both the Houses of parliament giving 
relUOIU why the AnnUIII Report together with the audited accounts and 

Audit Report for the year 1979-80 of the Andamcm and Nicobar 
Islands Forest and Plantation Development Corporation, Port 

Bunr could nit be Laid on the Table of the House within 
th. stipulated ptriod. 

The Annual Report together with the audited acoounts and audit Report 
for the year 1979-80 in respect of the Andaman and Nicobar Islands Forest and 
Plantation Development Corporation could not be laid on the table of the 
House withia the stipulated period i. e. by the ood of 31st December, 1980. 
The reason. fOr the delay are given in ohronogical order below :-

1. The Corporation requested the Company Law Board for appoint-
ment of Auditors on 16.1.1919 and another reference was subsequen-
tly made to them on 7.1.1980. 

2. The Company Law Board appointed MIs G. Chatterjee and Co. 
Chartered Accounts as Auditor for the financial year 1979-80 on 22nd 
March, 1980. 

J. The Corporation received the said letter on 26.3.1980 and informed 
Mil G. Chatterjee &; Co. accordingly on 1-4-1981. 

4. MIs G. Chatterjee and Co. submitted a representation to the Com-
pany Law Board on 16th March, 1980 with a copy to the Corpo~a
tion that their fee should be raised to RI. 10,000/- from RI. 3,000/-



5. A copy <If that letter was placed before the Board ot Directors on 
25.4.1980. The Board considered the request of MIs. O. Chatterjee 
& Co. and agreed to raise the fee from Rs. 3,000/- to Rs. 6,000/-. 

6. A telegram was sent to MIl. Chatterjee & Co. on 26th April, 1980 
communicating the decision of the Board. 

7. Further on 14-5-1980 a telegram was sent to MIs. O. Chatterjee & 
Co. for taking up the audit work expeditiGualy. 

8. On 19th May, 1980, MIs. O. Chatterjee & Co. Chartered Accoun-
tants informed the Corporation that they are agreeable to take up the 
Audit work at a fee of Rs. 6,00/-

9. On 26th May, 1980 MIs. O. Chatterjee & Co. were again requested 
to take up work as early as possible. 

10. MIs. O. Chatterjee & Co. acknowledged the receipt of the Corpora-
tion's letter on 2.6.1980 and proposed to take up the work on 1st 
July, 1980. 

11. MIs. O. Chatterjee & Co. took up the work from lat weeicof July, 
1980. 

12. Shri A. Kayes Partner of MIs, O. Chatterjee & Co. took up the 
Audit work of the head office from the middle of July, 1980. 

13. Two Assistants of MIs. G. Chatterjee & Co. left for little Andaman 
on 27th July, 1980 but auditing could not be completed as the acco-
unt was not ready. 

14. Subsequently on 29th September, 1980 the Corporation requested 
MIs. O. Chatterjee & Co. to take up the work and again remindcn 
were sent to them from time to time. 

15. Shri A. Kayes, Partner of G. Chatterjee & Co. took up the work 
from the Middle of January, 1981 and completed the same by the 
end of January, 1981. 

16. As required under the provisions of Sec. 215 of Company's Act, 1956 
the Balance Sheet. Profit and loss Account were placed before the 
Board of Directors for authentication on 4th February, 1981. The 
Board adopted the accounts and authorised two Directors and Com-
pany Secretary to sing the same. 

17. The Balance Sheet, Profit and Loss Account was sent to MIl. G. 
Chatterjee & Co. on 9th February, 1981. 

18. MIs. G. Chatterjee & Co. sent their Draft Report on 23.2.1981, 
which was received by the Corporation on·~8.2.1981. 



19. Tho Corporation returned the 'Draft Report' with the Corporation's 
Comments to MIl. G. Chatterjee and Co. on 5.3.1981. 

20. MIs. G. Chatterjee andCo. certified the accounts on 16th March. 
1981. 

21. MIs. G. Chatterjee and Co. has submitted one copy of the accounts 
to the Director of Commercial Audit (Coal), Calcutta. 

22. The Director of Commercial Audit (Coal), Calcutta will now take up 
the Audit and issue Report under section 619 (4) of the Company's 
Act, 1956. 

23. On receipt of the Director of Commercial Audit (Coal) Calcutta's 
report, the Corporation will call the adjourned Annual General 
Meeting of the Corporation and place the Report together with the 
accounts to the shareholders. 

In the circumstances, explained above, it was not possible for the Corpo-
ratien to lay the Annual Report together with the audited accounts and audit 
Report on the table of the House within 9 months from the close of the acco. 
ants for 1979·80. 



APPENDIX HI 

(Yide para 7.26 of Chapter VII) 

Statement to be Laid on the Tables 0/ both the Houses 0/ Parliament giving 
reasons why the Annual Report together with the audited accounts and 

Audit Report/or the year 1980·81 o/the Andamall and Nicobar 
Islands For~t and Plantation Development Corporation, Port 

Blair. could not be Laid on the Table 0/ the House within 
the stipuk&ted period. 

The Annual Report together with the audit account and audit Report 
for the year 1980-81. in respect of the Andaman and Nicobar Islands Forest and 
Plantation Development Corporation could not be laid on the table of the 
House within the stipulated period i.e. by the 3Ist December, 1981. The reasons 
for delay are given in chronological order below :-

1. In the Board of Directors meeting held on the 4th February, 1981. 
the remuneration for the Auditors for auditing the accounts of the Corpora-
tion for the year 1980-81 was fixed and was communicated to the Company 
Law Board on 4.3.1981. 

2. The Comptroller and Auditor General of India, however, wanted to 
know the details of services rendered by the Auditors. C.A.G's letter was ackn-
owledgd by the Corporation on 22.4.1981. 

3. On the 20th April, 1981, the Company Law Board acknowledge the 
receipt of Corporation's letter of 4th March, 1981 and sent to the Corpor-
tion a proforma to be completed. This letter was received by the Corporation 
on 25th April, 1981. The Corporation furnished the required information to the 
Company Law Board on 27.4.1981. 

4. A telegram was sent to the Company Law Board requesting them to 
to expedite the appointment of Auditors and it was followed by Corporation 
letter of 23.5.1981. They were also reminded in the matter on 1.6.1981. 

5. The Company Law Board informed the Corporation on 2.6.1981 that 
Mis. Roy and Bagchi. Chartered Accountants have' been appointed as Audi-
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tors for the year 198()'81. This letter was received by the Corporation on 
12.6.1981. 

6. On 15th June, 1981, the Corporation informed MIs. Roy and Bagchi 
about their appointment and also sent a certified true copy of the resolution 
adopted by the Board of Directors fixing their remuneration along with the 
list of Directors. A copy of this letter was also endorsed to the Company 
Law Board. 

7. The Corporation received a letter of 13.6.1981 from MIs. Roy and 
Bagchi requesting it to furnish the name and address of the previous Auditors 
and also enquiring about the position of the accounts and askmg for certified 
copy of the Balance sheet for the year 1979-80. This letter of MIs. Roy and 
Bagchi acknowledged by the Corporation on 20.6.1981. 

8. MIs. Roy and Bagehi, Chartered Accounts took up the audit work 
on 18th July, 19S1 and this was communicated to the Company Law Board 
on 18.7.81 by the Corporation with a copy to the Director of Commercial 
Audit. I 

9. Thrbughout July and August, 1981, MIs. Roy and Bagchi conducted 
Audit in the Managing Director's office at Port Blair. 

10. On the 4th September, 1981 the Corporation requested MIs. Roy 
and Bagchi to finalise the Audit as lOOn as possible. 

11. Two partners of MIs. Roy and Bagchi came from Calcutta on the 
16th October. 1981 and left for Calcutta on the 30th October, 1981. During 
this period they were exclusively conducting the audit of the Corporation. One 
of their Assistants visited Hut Bay in the last week of October 1981 to check 
the records at the project office there. As some of the information was not 
readily available, they could not finalise the report and they left for the main-
land. Subsequently on 1.12.1981 the Company Sccretary-cum-Chief AQCOUnts 
Officer and the Accountant we re sent to Calcutta to !d the report finalised aad 
they returned back on 8.12.1981 after FttiDg the reportl6nali&ed. 

12. The Board of Directo rs of the Corporation approved the Accounts 
on 29.12.1981 and MIs. Roy and Bagchi Statutory Auditors signed the 
Accounts on 2.1.1982. 

13. The Director of Commercial Audit (Coal), Calcutta baa informed 
that he will not review tile Report of the Statutory Auditors and as such he 
has no comments to make under Sec. 619(4) of tile Companies Ad. 1956. 

14. The Adjourned ~aal GeDeraI Meeting of the Corporation will be 
held in the near future ill which· the AceooDta wiD be presented before the Share-
bolden. 



APPENDIX IV 

(Vide para 1.27 ofCbaptcr Vm 
Statement to be Laid on the Tables of both the Houses of Parliament giving 

reasons why the Annual Report togather with the audited accounts and 
Audit Report for the year ]98]·82 of rhe Andaman and Nlcobar 

Islands Forests QIId Plantation Deyelopment Corporation Port 
Blair could not be Laid 011 the Tables of the Houaes with 

in the stipulated period. 

The Annual Report together with the audited accounts and Audit Report 
for the year 1981-82 in respect of the Andaman and Nicobar Islands Forest and 
Plantation Development Corporation could not be laid on the table of tWe 
House within tbe stipulatod period i.e. by 31st December. 1982. The reasons 
for delay are given in cbroDoloaical order as under :-

1. The Corporation requested the Company Law Board on 15.1.82 to 
appoint the Auditors for the year ending 31.3.1982 together with a copy of 
the resolution adopted in the Board of Directors meeting held on 29th 
December. 1981 and other relevant information. 

2. Company Law Board appointed MIs. Roy & Bagchi. Chartered 
Accountants, Port Blair as Auditors for the financial year 1981-82 on 5.2.1982. 

3. The Corporation informed MIs. Roy and Bagchi about their 
appointment on 26.2.82. 

4. The Corporation requested MIs. Roy and Bagchi on 18.6.82 to 
inform as to when they will take up the audit. They WCf'e reminded on 30.6.1982 
to take up the audit immediately. 

5. MIs. Roy and Bagchi, Chartered Accountant informed the Corpora-
tion on 7th July, 1982 that they wiD take up the work at an early date. 

6. Another teleStam was sent to MIl. Roy &: Bagebi on 30th 7u1y, 1982 
to. take up the work immediately. 
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7. From 31st July, 1982, two-Assistants from MIs. Roy and Bagcbi 
took up the work. On 10th August, 1982 they were requested to depute some 
senior person to take up the audit. They were reminded on 17th August, 1982 
to take up the work immediately. 

8. A telegram was again sent on 10th September, 1982 to MIs. Roy &: 
Bagchi to expedite the work. 

9. On I1thl13th September, 1982, MIs. Roy &: Bagchi were requested 
to finalise the accounts as early as possible on the basis of draft handed over to 
them on 2.9.82. They were again reminded on 21.9.1982 and 22.9.1982. 

10. The Company Law Board was also informed about the latest posi-
tion on 22nd September, 1982. 

11. A telegram ~as sent to MIs. Roy and Bagchi on 22nd Sept., 1982 
informing that schedules have been handed over to their assistants who were 
working at Port Blair. 

12. Mis. Roy &: Bagchi, Chartered Accountants sent a letter on 16th 
September, 1982 which was received on 22nd September, 1982 indicating that 
as soon as the accounts are audited by their assistants, a senior person win call 
on the Corporation to finalise the accounts. 

13. The Company Secretary who was on tour to mainland also caned 
on MIs. Roy &: Bagchi on 24th and 28th September, 1982 requesting them to 
finalise the accounts as early as possible. On 27.9.1982, MIs. Roy and Bagchi 
asked for schedules, statements and other particulars. 

14. The Company Law Board was informed about the progress of audit 
on 4th October, 1982. 

15. MIs. Roy and Bagchi, Chartered Accountants wrote a letter on 23rd 
September, 1982 which was received by the Corporation 1.10.1982 to authenti-
cate the accounts under Section 215 of the Companies Act, 1956. 

16. MIs. Roy &: Bagchi requested the Corporation on 27th September, 
1982 to submit various returns, statements, etc. 

17. Another reminder was sent on 16th October, 1982 to Mis. Roy &: 
Bagchi for finalisation of the account. 

18. A letter dated 12th October, 1982 from MIs. Roy &: Bagchi was 
received on 20th October, 1982 requesting for authenticating the accounts. 

19. Shri S.R. Mallick, Partner of MIs. Roy &: Bagchi took over the 
audit on 2nd November, 1982 and finalised the same by 11th November, 1982. 

20. The Board authenticated the accounts on 20th November, 1982 and 
authorised the Managing Director, one Director and the Company Secretary 
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~hief Accounts Officer to sign the accounts. The siped a«OUDta were 
sent to MIs. Roy and Bagchi on 22.11.82. 

21. MIs. Roy and Bagchi signed the accounts on 23.11.1982 and returned 
the same to the Corporation on 25th November, 1982. 

22. The Director of Commercia] Audit (Coal), Calcutta also took up 
the audit from 15th November, 1982aod.cooducted the audit till 5th December, 
1982. 

23. On receipt of the report of the Direotor or Commercial Audit (Coal), 
Calcutta under Secti'ln 619(4) of the Companies Apt, 1956, the Corporation 
will call a meeting of the Board of Directors to consider the audit report of 
MIs. Roy and Bagchi and also the Director of Commercial Audit (Coal), Cal-
cutta. 

24. The Corp0l1ltion will then call the adjourned Annual General meet-
ing and present the Accounts before the shareholders for adoption. 



APPENDIX V 

SUMMARY OF RECOMMENDATIONS/OBSERVATIONS 
CONTAINED IN THE REPORT 

S. No. Reference to 
Para No. of 
the Report 

1 2 

1. 1.26. 

2. 1.27. 

Summary of Recommendations/Observations 

3 

The Committee note that the Annual Reports of the 
Council of Scientific and Industrial Research. New Delhi 
for the years 1976-77. 1977-78. 1978-79. 1979-80. 1980-81 
and 1981-82 were laid on the Table of Lok Sabha after a 
delay of 3 months. 21 months. 16 months. 4 months. 
6i months and about 31 months. respectively. and the 
Annual Accounts and Audit Reports thereon for those 
years after a delay of 261 months. 28 months. 16 
months. 14 months. 10 months and 31 months, 
respectively. 

From the information furnished by the Department of 
Science and Technology. the Committee find that after 
receipt of final Audit Reports for the years 1976-77 to 
1980-81 the Council took 2 months to 4 months in holding 
the meeting of its Governing Body and 6 months Ito one 
year thereafter in holdin~ the meeting of the Society to 
adopt its Audited Accounts. The argument advanced by 
the Department of Science and" Technology that the delay 
in holding meeting : of the Society occurred because the 
Prime Minister is the President of the Society and the 
meetings of the Society are held depending upon the con-
venience of the President. does not appear to be convinc-
ing. In this connection. the Committee have noted the 
following provisions of "Rule 22 of the Rules and 
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Regulations of the Council of Scientific and Industrial 
R~ch: 

"If the President is not present at thc meeting of thc 
society, the Vice-President shall be Chairman of thc 
meeting. If the President and Vice-President are both 
not prescnt, any member of thc Governing Body 
appointed by the President in writing shall be Chair-
man of the meeting, but if there shall be no member 
appointed as aforesaid prescnt or willing to take the 
Chair, the members of the Society shan choose onc of 

. the members present to be thc Chairman of the 
meeting." 

The Committee feel that, bad tbc Council been vigilant 
and had followed provisions of thc abovc rulc,- thc dclay 
in holding the sittings of thc Socicty could have been mini-
mised to a great extent. The Committee, however, notc 
with satisfaction that the time gap between the dates of 
meetings of the Gencral Body and the Socicty has been 
considerably reduced to 2 months in the case of Audited 
Accounts of the Council for thc year 1981-82 with the 
result that the delay in laying them has also come down 
to 31 months only. The Committee hope that, in 
future, the Council of Scientific and Industrial Research 
would be very careful and would cnsure that thc meetings 
of both the Governing Body and Society are held soon 
after receipt of its Audit Reports 10 that the delay is 
totally eliminated. 

1.28. The Committee further notc tbat tbe Annual Reports and 
Audited Accounts of thc Council of Scientific and Indus-
trial Research have not been laid together on the Tablc of 
the House except in the cases of Annual Reports and 
Audited Accounts for thc years 1978-79 and 1981-82. Thc 
Committee find that the gap between the dates of laying 
of Annual Reports and Audited Accounts for the ycan 
1976-77, 1977-78. 1979-80 and 1980-81 wu 11i months. 
13 months, 10 months and about 3i months. respectivcly. 
The Committee need bardly point out that thc laying of 
Annual Reports and Audited Accounu on dift'crent dates 
deprives the Members of Parliament from the information 
bein, available simultaneously about the achicvementJ 
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s. 

6. 

2 3 

made ~ the: orpllisation with the funds granted to it 
during a year. The Committee destfe the Department of 
Science and Technology to take necessary remedial steps 
to ensure that both the Annual Report and Audited 
Accounts of the Council of Scientific and Industrial 
Research are laid together on the Table of the House 
within 9 months of the close of the accounting year. 

2:8. The Committee note that the Third Annual Report of the 
Minorities Commission pertainin g to the year ended 31 
December, 1980, which in terms of the recommendation 
made by the Committee· on Papers laid on the Table {Fifth 
Lok Sabha) in paragraph 1.17 of their First Report should 
have been laid on the Table of the House by 30 June, 
1981, ,was actually laid on the Table of Lok Sabha on 3 
August, 1982. The said Report, thus, involved delay of 
13 months -which caD neither be construed as reasonable 
nor caDit be justified. 

2:9. From the'information furnished by the Ministry of Home 

2.10. 

Affairs the Committee find that their aforementioned 
recommendation had not been brought to the notice of the 
Minorities Commission. The Committee do agree with 
the Ministry of Home Affairs that tbe Minorities Com-
mission, enjoy a considerable degree of autonomy in the 
discharge of its functions but it cannot be interpreted to 
mean that the Annual Reports of the Commission could 
be delayed to any length of time. The Committee need 
hardly point out that it is obligatory on the part of the 
Mildlttylof,HoDlO" Affairs who are concerned.in the matter, 
to ennnt that tile reports of organisations for which' they' 

. ue-adminiatrAtivelyresponsible' are laid on the Table of 
the; Houe ia time. The Committee have no doubt that 
bart, the Ministry· of Home AB"ain- communicated the 
reoommondatiOD of the Committee to the Commission 
eu'1ier aad taten urpnt steps to get the Report printed 
_ traaslatediDto Hindi, much of delay could surely have 
,·heeD lob9iatccl. 

Tfie Committee note that in future. the Reports of the 
Commission would conform to the financial year, i.e. from 
1 Aprillo 31 March. The Fourth· and Fifth Annual 
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7. 2.11. 

8. 3.9. 

9. 3.10. 

3 

Reports of the Commission for the yran ended 31 March, 
1982 'and 31 March, 1913, respectively, which were 
required to be laid on the Table by 30 September, 1982 
and 30 September 1983, respectively, have not so far been 
laid. The Committee would urge the Ministry of Home 
Affairs to impress upon the Minorities Commission the 
need for timely laying of its Annual Reports on the Table 
of the House. The Committee hope that necessary steps 
would be taken to see that the Fourth and Fifth Annual 
Reports of the Commission are laid on the Table of the 
'RoUse without any further delay. 

The Committee reiterate their recommendation made in 
paragraph I.·J 7 of their First Report (Fifth Lok Sabha) 
and hope that tbe Ministry of Home Affairs would 
comply therewith'in letter and spirit in future in tbe matter 
of laying of Annual R-eports of the Minorities Commission 
on the Table of the House. 

The Committee note tbat . tile layins of Annual Reports 
and Audited Accounts of the. Gandhi Darshan Samiti, 
New Delhi 'for the years 198()-Sl and 1981-82 on the 
Table of Lok Sabba was delayed by 61 months and 41 
months respectively. 

Prom the. information (fMnjahed by the Ministry of Edu-
cation and Culture (Department of Culture) the Com-
mittee find that the Annual Report and Audited Accounts 
of tile Gandhi Darshan Samiti for the year 1980-81 were 
ready with the Samiti in March, '1982. These could have 
been laid on the Table of the House durius tbe Session 
which was held from 18 February to 30 April, 1982. The 
reason advanced by the MinistfY that due to the time 
taken in finalisation of the 'Statement of reasons for 
delay' is hardly convinc:ing. The Committee feel that the 
Ministry of Education and Culture (Department of Cul-
ture) had not taken adequate precautionary measures to 
aeDithat the Annual RePort ad Audited Accounts which 
had akeadygotdelayed,jhould not .be delayed further. 
T1IeCommitfl!e bope.'lbat the Ministry would be more 
carefal, in' this -regard,. iD fhture •. 
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10. 3.11. The Committee note that the Samiti took 4 months in 
compiling its accounts for the year 1981-82 and thereafter 
about 8i months in completing other formalities such as 
getting the accounts audited. compilation of the Annual 
Report, translation and printing of the Annual Report 
and Audited Accounts and laying them on the Table of 
the House. The Committee regret to observe that their 
recommendation contained in paragraph 3.5 of their First 
Report (Fifth Lok Sabha) has not been complied with. 
The Committee need bardly point out that in order to 
ensure laying of the Annual Reports and' Audited 
Accounts of the Samiti within the time limit laid down 
by the Committee in their aforementioned recommenda-
tion, a time schedule is imperative for completion of all 
actions in time at various stages of the Reports and 
Accounts. The Committee, therefore, recommend that the 
Ministryof Education and Culture (Department of Cul-
ture) should, in consultation with the Gandhi Darshan 
Samiti, draw up a time schedule for the finalisation of 
the accounts and their auditing, compilation of Annual 
Report, translation printing and approval of the Annual 
Report and Audited Accounts by the Samiti so that 
these are laid on the Table of the House within 9 months 
of the close of accounting year. 

11. 4.8. The Committee note that the Annual Reports and the 
Audited Accounts of the National Buildings Construction 
Corporation Limited for the years 1980-81 and 1981-82 
were laid on the Table of Lok Sabha on 9 August, 1982 
and ., May, 1983 after a delay of 7i months and 4i 
months, respectively. 

12. 4.9. From the information furnished by the Ministry of 
Works and Housing and the statements of reasons for 
delay laid alongwith the Annual Reports and Audited 
Accounts of the Corporation for the yeats 1980-81 and 
1981-82. the Committee find that the delay occurred 
mainly due to finalisation of the accounts and printing of 
the Annual Reports and Accounts. The Committee 
appreciate the difficulties faced by the Corporation in 
aettina the accounts of ita units abroad audited in time 
due to outbreak of hostilities between Iraq and Iran but 
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13. 4.10. 

14. 4.11. 

IS. 4.12 

S7 

3 

they feel that the delay could have been min imised, if not 
totally eliminated, by ensuring that the printers commenced 
printing the Annual Reports adequately in advance of the 
work schedule. 

As a furtber measure to eosureotimely printing of the 
Annual Reports and Audited Accounts of the Corpora-
tion, the Committee are of the view that action should be 
taken in advance to select renowned printers noted for 
their efficiency and punctuality for the purpose and to 
settle the rates of printing with them for their job 
requirements so that no time is lost in protracting the 
DC&otiations with them till the eleventh hour. 

The Committee trust tbat tbe Ministry of Works and 
Honsing would make all-out efforts to ensure timely 
finalisation of accounts of the Corporation and their 
auditing, compilation of the Annual Report, translation 
and printing of the Annual Report and Audited Accounts 
and their adoption by the shareholders so that the arc 
laid on the Table of the House within 9 months of the 
close of the accounting year as recommended in para~raph 
4.16 of the Second Report of the Committee on Papers 
laid on the Table (Fifth Lok Sabha). 

The Committee note that the Annual Reports and the 
Audited ACcounts of the Bridge and Roof Company 
(India) Limited, Calcutta for the years 1979-80 and 1980-
81 were laid on the Table of Lok Sabha on 2 March 
1982 and 22 March, 1983 after a delay of 14 months 
and 141 months, respectively. The Committee find from 
the statements explaining reasons for delay and the 
information furnished subauently by the Ministry of 
Petroleum, Chemicals and Fertilizers that the delay had 
occurred mainly due to delay in finalisation of the 
accounts of the Company for the earlier year, i. e. 1978-79. 
The Committee also note that the delay is of a recurring 
nature. The Committee cannot but' express their strong 
displeasure over the recurring nature of such delay and 
feel that much of the delay could have been avoided if the 
Ministry and the Comp8.llY had been vigilant and had 
taken up the question of delay witb the Auditors for 
expeditiOUI aUditing of the acc:ounts. 
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16. 5.5. In order to eliminate such d~ in future, the Committee 
recommemt that the Ministry of Petroleum should, 
in consoltation with the Bridge and Roof Company 
(India) Limited, draw up a detailed time schedule for 
the finalisation of the accounts and their auditing. 
compilation of tbe AaQBaI Report. translation, printing 
and approval of the Annual Roport and Audited Accounts 
of the Company and strictly adhere to it so that these 
documents are laid on the Table of the House within 9 
months of the dOle of tbe accounting year as recommend-
ed by the Committee in parapaph 3.5 of their First Re-
port (Fifth Lot Sabba). 

17. 5.6. The Committee note that tho Aonual R-eport IUld Audited 
Accounts of the Company for the year 1981-82, which 
were required to be laid on the Table of the House by 
the end of Dec:ember, 1982. are yet to be laid. The 
Committee would like the Ministry to take urgent steps 
to lay the said Annual Report and Accounts without any 
further deJay. The Committee hope tbat the Ministry 
would strictly abserve the guidelines laid down by the 
Committee and lay the Annual Reports and Audited 
Accounts of the Company in time. in future._ 

18. 6.10. The Committee note that the Annual ReportI of the 
, Indian Ialtitute of Manaaement, Calcutta for the yean 

1979-80, 1980-81 and 1981-82 were laid on the Table of 
Lok Sabha on 6 April, 1981, 22 April, 1982 and 31 
March, 1983. respectively i. e. after a delay of 3 months. 
4 months and 3 months respectively. The Audited Accounts 
and Audit Reports for these years were laid on 24 
O+ber, 1981. 7 October. 1982 and 4 August, 1983 
respectively i. e. after a delay of 12 months, 9 months and 
7 months respectively. 

19. 6.11. The Committee also DOte that the Institute took 4i 
months time, instead of 3 months. after the clOie of the 
year in compiling its accounts for the year 1979-80 and 
the Audit took 11 months time thereafter to make avail-
able the final Audit Report for that year to the Institute. 
The Committee urge the Ministry of Education and 
Culture that they mould. in consultation with the Iadiao 
Institute of'l4imagemeDt, C8k:u1ta, draw up a time schedule 
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tor completing all the formalities like compiling of 
accounts. their auditing. translation. printing. adoption 
of Annual Report and Audited Accounts by the 
Institute and laying the same on tbe Table of the House. 
within nine months as recommended by the Committee in 
paragraph 3.S of tbeir First Report (Fifth Lok Sabba). 
The Committee hope that the Ministry of Education and 
Culture would also impress upon the Audit to audit tbe 
accounts of the Institute in time so that no delay is caused 
in laying the Audited Accounts on the Table of House. 

20. 6.12 The Committee regret to note that the statements explain-
ing reasons for delay laid along with Annual Reports and 
Audited Accounts for the years 1979-80, 1980-81 and 
198)-82 do not spell out the fuJI information regardhlg 
the time taken at various stages of tbe accounts. The 
Committee need hardly stress that the statements of reasons 
for delay should contain information, in chronological 
order setting forth the dates of compilation of Accounts, 
their submission to Audit, receipt of draft Audit Report, 
replies gi\'eD to audit queries, receipt of final Audit Report, 
translation and printing of Audit Report and Accounts, 
adoption of tbe Annual Report and Accounts and tbeir 
submission to the Minimy for Jaying on the Table of tbe 
House, so that the House may identify the stage, causes 
and extent of delay and suggest remedial measures wber-
ever required. 

21. 6.13. The Committee also note that the Annual Reports and 
Audited Accounts of the Indian Institute of Management, 
calcutta are Dot being laid toaether wbereas in tbe caSes 
of other two Institutes I. ~. (i) Indian Institute of Manage-
meat, Ahmedabad and (ii) Indian Institute of Management, 
Bab8*llore, borh the documents are laid together in 
tile HOOle. The Committee hope that the Ministry of 
Education and Culture would impress upon the Indian 
Institute of Mana~ment, Calcutta to submit botb tbe 
documents to the Ministty together so that tbese are laid 
on the Table of the HoDIC simultaneously. 

22. 7.lB. The Committee are diKreIsed to note tbat the Annua) 
Reports toaetJaer with Aadiacd Accounts and Audit .. 
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3 ----------------------------------
Reports thereon of the Andaman and Nicobar Islands 
Forest and Plantation Development Corporation Limited, 
Port Blair for the years 1977-78, 1918-79,1979-80, 1980-81 
and 1981-82 were laid on the Table of Lok Sabha as late 
as on 17 November, 1980,23 February, 1981,18 February, 
1982. 11 October, 1982 and 2Z August, 1983, respectively, 
i. e. after a delay of 221 months, 14 months, 131 months, 
9* months and 8 months, respectively. The Committee 
regret to observe that there has never been an occasion in 
the past when the Annual Reports and Audited AccountS 
of the Corporation has been laid on the Table of the 
House in time, i. e. within 9 months of close of the 

accounting year. 

23 7.29 From the information furnished by the Ministry ·of Agri-
culture, the Committee find that delay had occurred 
almost at every stage of the Annual Reports and accounts 
of the Corporation for the years from 1977-78 to 1981-82. 
However, in the case of Annual Reports and accounts for 
the year 1977-78, apart from other reasons, the delay had 
also occurred becauSe the Annual Reports and Audited 
Accounts had to be returned by the Ministry of Agriculture 
to the Corporation twice for removing certain discrepancies 
noticed therein. The Committee feel that the Annual 

,Report of the Corporation had not been prepared with 
due care. The Committee hope that every care would be 
taken to ensure that the Annual Reports of the Corpo-
ration are complete in every respect before their submission 
to the Ministry for laying on the Table of the House. 

24 7.30 The Committee further note that in the case of 
Annual Report and Audited Accounts for the year 
1979-80, the delay, among other reasons, occurred be-
cause the accounts of the Little Andaman pertaining to 
that year were not ready in time as the Project Manager 
had met with an accident. It gives an impression that 
the Project Manager was the only officer who could com-
pile the accounts. The Committee feel that, during the 
absence of the Project Manager, there must have been 
some other responsible officer looking after the duti~ of 
the Project Manager and the concerned staff charged with 
main~ning the accounts at Little Andaman. The Com-
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mittee urge upon the Ministry of Agriculture to impress 
upon the Corporation to ensure timely finalisation of its 
accounts and do not advance such stereotyped reasons as 
are not at all convincing. 

_ The Committee are of the opinion that with a view 
to eliminating delay at various stages of the Annual 
Report and Accounts, the Corporation should appro,ch 
the Company Law Board sufficiently in advance to ensure 
that the Statutory Auditors are appointed and their remu-
neration settled before the close of the accounting year so 
that the audit work can be commenced in time. The 
Corporation should also maintain proper accounts so as 
to help expeditious auditing of tbe accounts. After, 
audit of account!! by the Statutory Auditors is over 
the Comptroller and Auditor General should imme-
diately be approached for his comments on tbe accounts .• 
On receipt of comments of Comptroller and Auditor 
General, the Annual General Meeting should be called 
forthwith to consider and approve the Annual Reports, 
Audited Accounts and comments of Comptroller and 
Auditor General. As regards printing of the Annual 
Report and Audited AccouDts, arrangements should be 
made in advance and the press should be instructed to 
print the requisite number of copies of the Reports and 
Accounts within the specified time so that no delay occurs 
on that account. 

In order to complete all stages within the maximum 
prescribed time, the Committee feel that a time schedule 
is all the more necessary. The Committee, therefore, 
urge upon the Ministry of Agriculture to draw up a time 
schedule in consultation with the Andaman and Nicobar 
Islands Forest and Plantation Development Corporation 
Limited, Port Blair, in such manner that all formalities 
are completed and the Annual Report and Audited Acco-
unts laid on the Table of the House within 9 months of 
close of the accounting year as recommended by the Com-
mittee on Papers laid on the Table in paragraph 4.16 of 
their Second Report (Fifth Lck Sabha). 
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Decan Gymkhana, Poona-4 

. 4 ", 

6. The Current Boak House, Maruti 
Lane, Raghuanth Dadaji Street 
Bomba:y-l. 

7. MIs Usha Book Depot, Law 
Bodk Seller and Publishers' 
Agents Govt. Publications, 585, 
Chira Bazar, Kh~n' House,. 

, 8. 

Bombay-2. • 
M '& J Services, Publishers, 
Representative Accounts & Law 
Book Seller, Mohan Kunj, 
Ground Floor, (!8, JYQtiba Fue1e 
Road,'Nalgaum-Dadar, Bombay- II-
14. • 

9: Subscribers Subscription Services 
India,' 21. Rag];lUn!lth Dadaji' St.~ 
2n.dFloor. Bombay-I. . 

TAMIL NADU 

lQ. The Manager, M.M. Sub-
scription Agencies, No., 2, lst 
La¥ Out Sivananda Colony, 
Coimbatore-641012. 

SI .. 
No. 

Name of Agent 

UTTAR PRADESH 
, .. 

11. Law Publisher, Sardar Patel 
Marg, P. B. No. 77, Allahabad, ' 
U.P. 

WEST BENGAL 
.t2; Mrs .. Manimala, Buys and Sells, 

128, Bow Bazar Street, Olclutta-
12. 

DELHI 

13. Jain Book Agency, Connaught 
Place, New Delhi. 

. 
14. J.M. Jain & Brother, Mori Gate" 

Delhi: .. 

15. Oxford Book &: Stationary Co., 
Scindia House, Connaught Place, 
New Delhi-I. 

16. Bookwell 
Colony, 
Delhi-9. 

4, Sant Nirankari 
Kingsway Camp, 

17. The Central Nows Agency, 23/90, 
Connaught Place, 'New Delhi. 

18. MIs Rajendra BOQk *Agency, 
IV-D/59, IV-Dj50, Lajpat Nagar, 
Old Double Storey, New Delhi-

. 110024 .. 

19. MIl' Ashoka Book Agezacy, 
BH-82, Poorvi Shalimar Bagh, 
Delhi-Uoo33. 

20. Venus Enterprises B-2{85, Phase-
n, Asbok Vihar, Delhi. ' 
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